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SYNOPSIS 

1. The Project Proponent, M/s. Durga Enterprises Pvt. Ltd. is 

developing an Industrial Park at Ghaziabad for promoting Green and 

White Category Industries. However, the Applicants have 

misrepresented and attempted to mislead this Hon’ble Tribunal into 

believing that the Park has been set-up for Red/Orange Category 

Industries. The Green and White industries are non-polluting by 

nature and thus it will not degrade the environment but generate 

employment opportunities.

2. The Project Proponent duly applied for the certifications to the 

Competent Authorities including, but not limited to, Fire Department 

NOC, Electricity Department NOC, Water and Sewer Connection to 

the Industrial Park, Tehsildar Report, Environmental Clearance and 

Consent to Establish from Uttar Pradesh Pollution Control 

Board.  These clearances have been granted by various Government 

Bodies after careful technical evaluation.

3. The Project Proponent has already obtained Water Connection from 

Ghaziabad Municipal Corporation as early as March 2020, and 

therefore, the insinuation of extracting Ground Water is completely 

baseless and devoid of any merit.

4. The Project Proponent is merely plotting the Industrial Park which 

does not involve any construction activity whatsoever. Therefore, the 

allegation of starting construction without the grant of Consent to 

Establish is completely false. It is specifically stated that the Project 

Proponent has not undertaken any construction of industry.

5. The Project Proponent has dedicated 10% of the Land towards 

Green Belt for preservation of environment and has also developed 

Rainwater Harvesting Ponds for increasing the Groundwater level. 

Therefore, the Project Proponent is actively contributing in 

preservation of environment.

6. The Environmental Clearance dated 15.02.2021 and Consent to 

Establish dated 01.06.2022 have been granted after careful 

evaluation by Government bodies. Therefore, layman such as the 

Applicants cannot challenge such permissions without the 

technical knowhow. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 265 OF 2022 

IN THE MATTER OF:  

PRASOON PANT & ANOTHER. ...APPLICANTS

Versus 

MINISTRY OF ENVIRONMENT, 
FOREST & CLIMATE CHANGE & 
ORS. …RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 8 / PROJECT 

PROPONENT 

MOST HUMBLY SHOWETH:  

7. The present Application before this Hon’ble Tribunal has been filed

by the Applicants by concealing material facts and misrepresenting

the correct facts of the case.  The present Application is merely a

tactic of the Applicants to arm-twist the Project Proponent into

agreeing to their illegal demands and extortions. The Project

Proponent, M/s. Durga Enterprises Pvt. Ltd. is developing an

Industrial Park at Ghaziabad for promoting Green and White

Category Industries.

8. At the outset, it is most respectfully submitted that the present

Application has become infructuous as the Project Proponent has

already received Consent to Establish by Uttar Pradesh Pollution

Control Board. Further,  the Industrial Park of the Project Proponent

is only for setting up Green and White Category Industries, however,

the Applicants have misrepresented and attempted to mislead this

Hon’ble Tribunal into believing that the Park has been set-up for

Red/Orange Category Industries.

9. The contents, allegations, insinuations and submissions made by the

Applicants in the Application, are completely devoid of any merit and

hence denied.  Nothing that is stated/mentioned in the Application

should be deemed to be admitted for want of specific transverse.

10. The Project Proponent has briefly stated the correct facts of the case

hereinbelow for reference of this Hon’ble Tribunal, and to enable the
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Hon’ble Tribunal into effectively adjudicating the disputes and 

prevailing justice.  

 

i. BRIEF FACTS:  

11. That the Respondent, M/s Durga Enterprises Pvt. Ltd., is a Company 

incorporated under the Companies Act, 1956, having its Regd. Office 

at Flat No. 9 Ground Floor, JM Park Sapphire, Sector-9, Vaishali, 

Ghaziabad, U.P. and engaged in Infrastructural Development across 

Delhi NCR (hereinafter referred to as ‘Project Proponent’).  

12. That the Project Proponent had purchased an Industrial Area in 

Ghaziabad.  The land was allotted for the purpose of industrial usage, 

and the Project Proponent has never changed the original land use.   

13. The Project Proponent applied to the Ghaziabad Development 

Authority for development of an Industrial Park and also applied for 

all the related certificates, permissions and clearances which were 

required for such development.  The Park is proposed to be developed 

under the name and style of ‘Durga Industrial Park’ which would 

cater to prospective Green and White category Industries.  The 

Project Proponents ambit is only to cut plots and sell them further to 

the prospective green and white category industry developers. The 

Project Proponent does not intend to construct any industry.  

14. Accordingly, the Project Proponent vide Application dated 

06.02.2019 addressed to the Ghaziabad Development Authority 

(hereinafter referred to as ‘GDA’) submitted the project proposal for 

creation of plots in the Industrial Park Layout Map No. 

MAP20190727165815333 in village Jhandapur, Jagola and Pasonda 

of District Ghaziabad. In the Layout/Landscape Plan of the Industrial 

Park, the Project Proponent has dedicated 10 per cent of the Project 

Land towards Green Belt. This has also been mentioned in the 

Environmental Clearance. True Copy of the Layout/ Landscape Plan 

of Durga Industrial Park has been marked annexed herewith as 

ANNEXURE R- 1 . 

15. The said Project was recommended by the Hon’ble Joint Secretary of 

Government of Uttar Pradesh, Shri Sitaram Yadav vide letter dated 

08.02.2019 to the Vice Chairman of Ghaziabad Development 
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Authority, on behalf of Industrial Development Section, by looking 

at its viability and the growth of Commerce that the Project would 

bring to the City of Ghaziabad.  True copy of letter dated 

08.02.2019 written by the Hon’ble Joint Secretary of Government of 

Uttar Pradesh to the Vice Chairman of Ghaziabad Development 

Authority has been marked and annexed herewith as ANNEXURE 

R- 2 . 

16. The Ghaziabad Development Authority vide Letter bearing No.

125/M.P./Zone/MAP 20190727165815333 dated 20.12.2019

informed that on 08.08.2019 the Vice Chairman of the Ghaziabad

Development Authority has approved the Layout Plan/ Map for

development of the Industrial Park.  True copy of the Letter bearing

No. 125/M.P./Zone/MAP 20190727165815333 dated 20.12.2019

issued by Ghaziabad Development Authority has been marked and

annexed herewith as ANNEXURE R- 3 .

ii. RELEVANT NO OBJECTION CERTIFICATES/ REPORTS

AND OTHER COMPLIANCES FROM VARIOUS

DEPARTMENTS

17. In the meanwhile, for the development of Industrial Park, the Project

Proponent duly applied for the certifications to the Competent

Authorities.  After collecting the necessary information and

conducting surveys, various NOCs were issued to the Project

Proponent for development of the Project.   A non-exhaustive list of

No Objection Certificates, sanction letter, report and other clearances/

approvals have been mention below for ready reference of this

Hon’ble Tribunal and detailed hereunder:

a. PWD NOC - The Public Works Department, Ghaziabad, issued

a No Objection Certificate dated 06.04.2019 certifying that the

Department does not have any objection to the development of

aforesaid Project. True copy of the NOC dated 06.04.2019 vide

Letter No. 892/IC granted by the Public Works Department,

Ghaziabad has been marked and annexed herewith as

ANNEXURE R- 4 .

b. Fire NOC - The Uttar Pradesh Fire Services after doing its

inspection issued its No Objection Certificate dated 28.03.2019
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certifying that it has no objection to the development of Project.  

True copy of the Provisional No Objection Certificate dated 

28.03.2019 granted by the UP Fire Services to the Project 

Proponent has been marked and annexed herewith as 

ANNEXURE R- 5 . 

c. Electricity NOC - The Paschimanchal Vidyut Vitran Nigam 

Ltd. issued its No Objection to the development of aforesaid 

Project vide its letter dated 23.04.2019 through Executive 

Engineer Urban Electricity Distribution Division-X, Ghaziabad. 

True Translated copy of the No Objection Certificate dated 

23.04.2019 granted by Pashchimanchal Vidyut Vitran Nigam 

Ltd. to the Project Proponent has been marked and annexed 

herewith as ANNEXURE R- 6 . 

d. Land NOC - The Ghaziabad Municipal Corporation also 

conducted a survey of the Khasra Nos. on which the Project is 

proposed to be developed and gave its No Objection dated 

17.10.2019 certifying that none of the Khasras forming part of 

the Project Land was Government Property or barren or new 

fallow or submerged land. True Translated copy of the letter 

dated 17.10.2019 from the Ghaziabad Municipal Corporation  to 

Town and Country Planning Department has been marked and 

annexed herewith as ANNEXURE R- 7 . 

e. Water/Sewer Connection- The Water Department of 

Ghaziabad Municipal Corporation also gave its approval vide 

letter dated 13.03.2020 for Water and Sewer Connection to the 

Project Land. True copy of the Letter dated 13.03.2020 from the 

office of the Executive Engineer (Water) Municipal 

Corporation, Ghaziabad granting water and sewer connection 

has been marked and annexed herewith as ANNEXURE R-8. 

True Copy of Payment receipts dated 25.03.2020 towards water 

and sewer connection to Ghaziabad Municipal Corporation has 

been marked and annexed herewith as ANNEXURE R- 9. 

f. Railway NOC - The Northern Railway Department of Indian 

Railways gave its No Objection Certificate dated 13.08.2020 for 

development of the aforesaid Industrial Park. True Copy of the 

5



 
 

Letter dated 13.08.2020 from the Divisional Railway Manager’s 

Office, New Delhi has been marked and annexed herewith as 

ANNEXURE R- 10 . 

g. Tehsildar Report - The Tehsildar of Jhandapur, Jagola and 

Pasonda of District Ghaziabad conducted a survey of the Land 

and issued their Report dated 15.09.2020 thereby certifying that 

the Project Land was undisputed and in the ownership of Project 

Proponent. True Translated Copy of the Report dated 

16.09.2020 from the Tehsildar to the Project Proponent has been 

marked and annexed herewith as ANNEXURE R- 11 . 

 

iii. ENVIRONMENT CLEARANCE FROM STATE 

ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, 

UTTAR PRADESH  

18. That the Project Proponent vide letters dated 05.08.2020, 17.08.2020, 

21.09.2020 and 28.09.2020 addressed to the Chairman/Secretary of 

the State Level Environment Impact Assessment Authority, Uttar 

Pradesh and the Director, Directorate of Environment, Government 

of Uttar Pradesh for Environmental Clearance (‘EC’) for the 

proposed development of Industrial Park at Ghaziabad.  

19. That the SEIAA vide EC Letter No. 701/Parya/SEIAA/5856-

5746/2019 dated 15.01.2021 (hereinafter referred to as ‘EC’) 

considered the proposal in the meetings held on 01.10.2020 and 

25.11.2020 and granted the EC for the proposed project. True Copy 

of the Environmental Clearance dated 15.01.2021 granted by State 

Level Environment Impact Assessment Authority, Uttar Pradesh is 

annexed with the Application as Annexure A-3.  

20. In compliance of the terms of Environmental Clearance, a Six 

Monthly EC Compliance Report (October, 2021 – March, 2022) 

(‘Compliance Report’) was  submitted by the Project Proponent 

addressed to the Regional Officer, Ministry of Environment, Forest 

& Climate Change, (Central Region), Kendriya Bhavan, Lucknow 

vide letter dated 01.06.2022 with reference to the EC Letter.  True 

copy of Compliance Report for the period between October, 2021 – 

March, 2022 filed by the Project Proponent before the Regional 
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Officer, Ministry of Environment, Forest & Climate Change has been 

marked and annexed herewith as ANNEXURE R-12. 

21. The Compliance Report was submitted along with: 

a. Point-wise compliance of the stipulated environmental 

conditions/safeguards.  

b. Environment Monitoring Report; Ambient Air, Ambient Noise, 

Ground Water & Soil.  

 

iv. CONSENT TO ESTABLISH FROM UTTAR PRADESH 

POLLUTION CONTROL BOARD 

22. During the Covid period, the Project Proponent had made 

applications to the Uttar Pradesh Pollution Control Board for grant of 

Consent to Establish, however, due to the restrictions of Covid-19 and 

Lockdown throughout the Country, the Project Proponent could not 

actively follow-up for the grant of Consent to Establish.  It is a matter 

of record that the Director of Project Proponent was tested positive 

with Corona Virus on 3 occasion as a result of which the Director 

could not follow-up with respect to the Consent to Establish from 

Uttar Pradesh Pollution Control Board (“UP PCB”).  

23. Due to such unintentional lack in following-up with the Authorities, 

the Application of Project Proponent for grant of CTE was rejected 

for want of documents.  It is important to note herein that such 

permission was not rejected on merits, but merely due to the lack in 

submission of documents.  All the documents/information which 

have been mentioned in such rejection letter were readily available 

with the Project Proponent on the date of such Application/rejection, 

but could not be filed merely due to the onset of different waves of 

Covid-19 Pandemic throughout the Country. 

 

SL. Reason for Rejection Reply of Project Proponent 

1. Details regarding nature of 

industries permissible in 

the proposed Industrial 

Park. 

A letter dated 19.05.2022 

submitted by the Project 

Proponent clearly stating that 

the Industrial Park is only for 
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White (25 plots) & Green (341 

plots) Category Industries. 

2. Pointwise compliance with 

regard to Hon’ble NGT’s 

directions in OA No. 1038/ 

2018 dated 19.08.2019 and 

UPPCB’s Office Order 

dated 28.02.2022. 

The directions issued in the 

aforesaid judgment and Office 

Order are with respect to the 

Red/Orange Category 

industries. The Industrial Park 

that the Project Proponent is 

developing only caters to Green 

and white category industry. 

This position has been clarified 

by the Hon’ble NGT in its Order 

dated 10.07.2019.  

3. Details of legal source of 

Water Procurement. 

Ghaziabad Municipal 

Corporation, Water 

Department’s letter dated 

13.03.2020 certifying Water and 

Sewer connection to the 

Industrial Plot. 

4. Land Use Certificate for 

Industrial Park 

The land use of the Park has 

been for Industrial Purpose 

since the very starting and the 

same has also been certified by 

the Joint Secretary of Uttar 

Pradesh Urban and Housing 

Development vide its letter 

dated 08.02.2019.  

5. Permission of GDA for 

discharge of Sewerage in 

its Sewer. 

Ghaziabad Municipal 

Corporation, Water 

Department’s letter dated 

13.03.2020 certifying Water and 

Sewer connection to the 

Industrial Plot. 

6. Allotment letter from GDA 

along with copy of 

Letter dated 20.12.2019 

approving the Layout Plan/Map 

8



 
 

approved Map showing 

location of proposed STP. 

of the Industrial Plot which 

clearly shows the location of 

proposed STP.  

7. Feasibility Report with 

Technical Specifications of 

proposed STP and 

proposal for treated water 

disposal. 

The Feasibility Report had 

already been prepared by the 

Project Proponent through its 

Contractual Party – Bikon 

Water.  

8. Fire Department NOC. Letter dated 28.03.2019 issued 

by Uttar Pradesh Fire Services 

thereby granting Provisional 

NOC. 

9. Type of Fuel and quantity 

that are proposed to be 

used in Industrial Park. 

Project shall use PNG as a fuel 
in proposed Generator set. 
 
The project is providing 366 
Number of individual industrial 
plots. 
Green Category Industry – 341 
nos. 
White Category Industry-25 

nos. 

10. Proposal for collection, 

segregation and disposal 

facility of waste generated 

during construction and 

operational under SWM 

Rules, 2016 and C&D 

Rules, 2016. 

Construction and Demolition 
will be managed as per the rule 
made in year 2016. 
Process of management is given 
below.  

 
During the operation phase, 
waste will comprise mainly of 
domestic waste. The estimated 
quantity of solid waste 
generated from the project site 
will be approx.4387Kg per day 
(@ 0.15 kg per capita per day 
for the visitors, 0.25 kg per 
capita per day for the staffs and 
landscape wastes @ 0.2 
kg/acre/day).
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Following arrangements will be 
made at the site in accordance to 
Solid waste Management Rule 
2016.  
 

11. Height clearance of 

proposed Project by 

Airport Authority/ Delhi 

Metro Rail Corporation 

Ltd. 

This head was not applicable in 

the case at hand as the 

Developer is not constructing 

anything but merely plotting and 

selling the Plots.   

  

24. The aforesaid table clearly shows that the Project Proponent was in 

fact in possession of all the necessary information and documents on 

the date of mechanical rejection for CTE due to difficulty in 

submission of documents during the pandemic period.  Therefore, 

such rejection cannot be construed to be a rejection on merits under 

any circumstances.   

25. The fact that such rejection was only on mechanical grounds and not 

on merits of the Application is further fortified from the fact that now 

the Project Proponent has been granted CTE from UPPCB. The 

Project Proponent submitted a fresh Application Form No. 16234776 

dated 03.05.2022 to Uttar Pradesh Pollution Control Board for grant 

of Consent to Establish.  

26. The UPPCB after careful examination of the application, granted 

CTE dated 01.06.2022 to the Project Proponent vide Letter No. 

135540/ UPPCB/ Ghaziabad  (UPPCBRO)/ CTE/ GHAZIABAD/ 

2021.  The NOC/CTE validates the development of the Industrial 

Park for the validity period from 01.06.2022 to 31.05.2027. True copy 

of the Consent to Establish dated 01.06.2022 from the Uttar Pradesh 

Pollution Control Board has been marked and annexed herewith as 

ANNEXURE R- 13 . 

 

27. That vide letter date 13.05.2022 addressed to the SDM, Ghaziabad, 

Uttar Pradesh the Project Proponent deposited the Environmental 
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Compensation Mitigation charge levied against the Project 

Proponent. Further, the letter specifically states that the Project 

Proponent has not undertaken any construction in the Industrial Park. 

Therefore, the Project Proponent being subjected to present litigation 

amounts to Double Jeopardy. True copy of the letter dated 13.05.2022 

to the SDM, Ghaziabad, Uttar Pradesh along with undertaking and 

proof of payment has been marked and annexed herewith as 

ANNEXURE R- 14 .    

28. That vide letter dated 19.05.2022 addressed to the Regional Officer, 

UPPCB, Ghaziabad the Project Proponent informed that all the 366 

Industrial Plots are non-polluting; 341 Plots fall within the Green 

Category and 25 Plots fall within White Category of the Revised 

Classification of Industrial Sectors Notification No. B-29012/ 

ESS(CPA)/2015-16/ dated 07.03.2016. None of the Industrial Plots 

fall within the Red or Orange Category of Revised Classification of 

Industrial Sectors. True Copy of the letter dated 19.05.2022 to the 

Regional Officer, UPPCB, Ghaziabad, Uttar Pradesh has been 

marked and annexed herewith as ANNEXURE R- 15 . True Copy of 

Revised Classification of Industrial Sectors Notification No. B-

29012/ ESS(CPA)/2015-16/ dated 07.03.2016 has been marked and 

annexed herewith as ANNEXURE R- 16 . 

 

v. PRELIMINARY SUBMISSIONS & OBJECTIONS  

29. In view of the aforesaid facts, at the very outset, the Project 

Proponent/Respondent No. 8 states that the present application is 

completely devoid of any merit, based on false statements and 

infructuous in view of CTE dated 01.06.2022, granted by UPPCB.   

30. It is most humbly submitted that the Project Proponent did not 

undertake any construction work before the grant of CTE.  

Furthermore, the scope of Project Proponent in developing the 

Industrial Park does not involve construction of any industry and, 

therefore, any allegation of illegal construction is completely 

contrary, baseless and false.  The images attached with the 

Application as Annexure 5 are not of the Durga Industrial Park.  The 
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pictures annexed with the Application are denied as the same do not 

inspire any credibility and there is no proof of their authenticity. 

31. The Project Proponent has only undertaken activities which safeguard

the environment from degradation such as developing Sewage

Treatment Plant, Green Belts and Rain Water Harvesting Ponds for

conservation of water, and thus, have only worked towards the

betterment of environment.   Photos of Industrial Park showing Green

Belts and Rain Water Harvesting Ponds have been annexed herewith

as ANNEXURE R-17.

32. All the documents/ permissions/ sanctions/ NOC with respect to the

Project Proponent are in place with the Project Proponent. The Project

Proponent had already obtained all the requisite documents,

information and compliances required by the UPPCB to grant the

CTE at the date of submitting the Application for grant of NOC/CTE

addressed to the UPPCB, on 13.01.2021 and 19.11.2021. However,

due to ongoing COVID-19 restrictions being imposed there was a

miscommunication due to which the requisite documents and

compliances could not be duly submitted to the UPPCB. The Project

Proponent submitted a fresh Application Form No. 16234776 dated

03.05.2022 which was scrutinised by the UPPCB and was approved.

The NOC/CTE for the proposed project was granted on 01.06.2022

and validates the development of the Industrial Park for the validity

period from 01.06.2022 to 31.05.2027. Therefore, the Industrial Park

of the Project Proponent has been proposed to be developed after due

assessment of all the Authorities cannot be challenged by a layman

such as, the Applicants without any technical qualification and

merely on their whims and fancies.

33. The Central Pollution Control Board vide Notification No.

CPCB/10C-VII/CEPI/NGT/2019 dated 25/10/2019 clarified that

there is no absolute bar on Industrial activities/projects if they are

found viable.   The applicants have misrepresented to this Hon’ble

Tribunal and filed the present Application on the pretext that the

present Industrial Park is being developed for Orange or Red

Category Industries.  It is specifically clarified that the Industries

proposed to be set up in the instant Industrial Park are only of White
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and Green Category.  The directions of this Hon’ble Tribunal in OA 

No. 1038/2018 have been clarified not to be applicable on non-

polluting industries i.e., Green and White Category Industries. The 

said clarification has been provided in Order dated 10.07.2019. The 

relevant potion of the Order has been extracted below for ready 

reference of this Hon’ble Tribunal:  

“32. It is made clear that white and green or non-polluting 

industries which are not causing any pollution will not be affected 

by this Order …” 

True Copy of Order dated 10.07.2019 passed by Hon’ble NGT in OA 

No. 1038/2018 has been marked and annexed herewith as 

ANNEXURE R-18. 

34. The Park has a total of 366 plots which on which the nature of the

Industries proposed to be developed fall under the Green Category

for 341 Plots, and under White Category for the remaining 25 Plots.

Such classification has been done as per the Revised Classification of

Industrial Sectors Notification No. B-29012/ESS(CPA)/2015-16/

dated 07.03.2016.  Therefore, the development of such industries will

not affect the carrying capacity of the area and other environmental

norms.  The State Level Environment Impact Assessment Authority,

Uttar Pradesh granted environmental clearance after carefully

considering the said facts and the compliance of terms of reference.

This Hon’ble Tribunal vide Order dated 23.08.2019 in OA 1038/2018

further clarified that the earlier Orders do not mean to restrict the

expansion of bonafide industrial activity and such expansion of

industrial activity can be undertaken after taking due precaution.  The

present Project squarely falls within the ambit of Order dated

23.08.2019 as the Industries which are proposed to be set up in the

aforesaid Industrial Park shall not cause any environmental

degradation and assist in promoting commerce and employment.

True Copy of Order dated 23.08.2019 passed by Hon’ble NGT in OA

No. 1038/2018 has been marked and annexed herewith as

ANNEXURE R-19.

35. The pleadings of the Applicants are self-destructive and contrary in

nature.  On one hand, the Applicants plead for safeguarding the
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environment whereas on the other hand, they demand for developing 

an Industry that is homogenous with original Industry, that is, Glass 

Works Factory.  There is no mandate/requirement to continue the 

Glass Works Factory and the Applicants have failed to show 

otherwise.  Further, ‘Glass Works Factory’ falls under the Red and 

Orange Category which would not only be a violation of the land use 

in consonance with the EC and the NOC granted by the Competent 

Authorities, but also result in environmental degradation contrary to 

the entire proceedings.  

36. The Project Proponent transferred the Plots in the Industrial Park to

the Industrial Developers after specifically informing that the said

Plot can only be used for setting up a White or Green category

Industry.  Furthermore, the Project Proponent has given a specific

undertaking dated 19.05.2022 that only Green and White category

industry shall be set up in the said Industrial Park, and has also given

the bifurcation thereof.  Therefore, it can be stated without any iota

of doubt that no Red or Orange category Industry will be set up in the

said Industrial Park.

37. The Project Proponent has taken a water and sewer connection from

the Water Department of Ghaziabad Municipal Corporation vide

letter dated 13.03.2020, and therefore it is well established that the

Project/Park shall not use the ground water.  The Project Proponent

has also given specific undertaking dated 19.05.2022 stating that

Ground Water will not be used by the proposed industries for

domestic purposes.

38. The Plot on which the Industrial Park is proposed to be set up was

originally allocated for industrial usage only.  Therefore, the Project

Proponent has not altered the nature of use of the land and the same

is being implemented after due compliance with all the NOC/CTE

requirements from the Competent Authorities.

vi. PARAWISE REPLY

39. The contents of Paragraph 1 of the Application have no bearing to the

case at hand and therefore do not merit any reply.  The same are

denied and the applicants are put to strict proof of the same.
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40. The contents of Paragraph 2 of the Application are introduction to

parties and does not merit any reply.

41. The contents of Paragraph 3 of the Application are denied for want of

knowledge.  However, the contents of the Annexure A-1 (colly.) are

completely denied as the same have been mechanically stated without

any factual basis.  At the cost of repetition, it is reiterated that this is

merely a tactic of Applicants to arm-twist the Project Proponent into

agreeing to their illegal demands.

42. The contents of Paragraph 4 of the Application are based on

misinterpretation and misrepresentation of documents and therefore

denied.  It is submitted that the refusal by UPPCB to grant of CTE

was mechanical in nature in view of the shortfall of documents which

the Project Proponent could not provide due to ongoing pandemic.  It

is reiterated that the Project Proponent already had all such

documents including, but not limited to, availability of water supply,

green and white category of industries, land use certificate,

permission from Ghaziabad Development Authority, copy of

proposed STP and others.  The Project Proponent has already taken

connection of Water and Sewer line from the Ghaziabad

Development Authority vide letter dated 13.03.2020. Further, the

above-mentioned letter clearly specified that the arrangements

Effluent Treatment Plant needs to be conducted by developer, that is,

the Project Proponent. As per the Environmental Clearance an STP

of 451 KLD was required as per the size of the Project. Therefore, as

abundant caution, and as per the instructions of the Ghaziabad

Municipal Corporation and Environmental Clearance, the Project

Proponent installed the Sewage Treatment Plant (‘STP’) of 550 KLD

on the Project Land after submitting the feasibility Report. The

Answering Respondent craves leave of this Hon’ble Tribunal to refer

to and rely upon the contents of the preceding paragraphs which have

not been repeated herein for the same of brevity. True Copy of

Sewage Treatment Plant feasibility Report prepared by Bikon Water

has been marked and annexed herewith as ANNEXURE R-20.

43. The contents of Paragraph 5 of the Application are completely devoid

of any merit and therefore denied.  It is specifically denied that the
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proposed Park will affect the Ground Water Levels of the Ghaziabad 

Municipal Limits.  It is specifically denied that the Groundwater is 

being extracted as there is no other alternative model of water supply 

for the Park. The Project Proponent has already taken a water 

connection from the Ghaziabad Municipal Corporation and has paid 

substantial charges for it, and therefore, there is no requirement of 

extracting ground water. The Answering Respondent craves leave of 

this Hon’ble Tribunal to refer to and rely upon the contents of the 

preceding paragraphs which have not been repeated herein for the 

same of brevity. 

44. The contents of Paragraphs 6-7 of the Application are completely

devoid of any merit and therefore denied.  The directions issued by

Hon’ble National Green Tribunal in O.A. No. 1038/2018 was only

with respect to the Red and Orange Industries, whereas only white

and green industries shall be setup in the Industrial Park of Project

Proponent. The Order dated 10.07.2019 specifically clarifies that the

Orders of Hon’ble NGT shall not affect non-polluting, white and

green Industries. The Answering Respondent craves leave of this

Hon’ble Tribunal to refer to and rely upon the contents of the

preceding paragraphs which have not been repeated herein for the

same of brevity. It is specifically denied that Authorities have granted

EC without following the directions. It is further stated that no

construction has been under-taken by Project Proponent. At the cost

of repetition it is reiterated that the Project Proponent is only plotting

the land and undertaking relevant steps to ensure that there is no

environmental degradation. The Project Proponent itself is not setting

up any industry and therefore has not undertaken any construction

work.

45. The contents of Paragraph 8 of the Application are completely devoid

of any merit, have no bearing on the case, and therefore denied. It is

reiterated that the present Industrial Park is being setup for Green and

White category industries which are non-polluting in nature. Thus, no

pollution would be caused by such industries. The Answering

Respondent craves leave of this Hon’ble Tribunal to refer to and rely

16



upon the contents of the preceding paragraphs which have not been 

repeated herein for the same of brevity. 

46. The contents of Paragraph 9 of the Application are false and denied.

It is denied that the pictures are of Durga Industrial Park and the

Applicants are put to strict proof of the same.

47. The contents of Paragraph 10 of the Application are completely

devoid of any merit, have no bearing on the case, and therefore

denied.

48. The Ground taken in Paragraph 11 is devoid of any merit, false and

therefore denied. It is specifically stated that the Project Proponent

has not done any building work in Durga Industrial Park.

Furthermore, this Ground for preferring Application has become

infructuous in view of the fact that UPPCB has granted Consent to

Establish. The Answering Respondent craves leave of this Hon’ble

Tribunal to refer to and rely upon the contents of the preceding

paragraphs which have not been repeated herein for the same of

brevity.

49. The Ground taken in Paragraph 12 are devoid of any merit and

baseless. The mechanical refusal to grant of CTE due to ongoing

pandemic cannot be a reason for termination of ToR and EC. In any

case, refusal to grant of CTE does not provide any authority for

termination of ToR and RC.

50. The Ground taken in Paragraph 13 are devoid of any merit and

baseless. The Point No. 2 of general Conditions in EC can only be

violated if any construction work is carried by the Project Proponent.

However, it is specifically submitted that the Project proponent has

neither undertaken any construction work nor is it required to do any

construction work in the Industrial Park. Therefore, the Ground under

reply is completely frivolous and baseless.

51. The Ground taken in Paragraphs 14-15 are devoid of any merit and

based on misinterpretation of Hon’ble NGT’s Order. The Direction

of NGT are with respect to the Red and Orange Category Industries

whereas the Industrial Park of the Project Proponent caters only to

Green and White Industries which are non-polluting in nature. The
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Hon'ble Tribunal in its Order dated 10.07.2019 has specifically 

directed that the Orders shall not be applicable to such industri es. 

52. The Ground taken in Paragraphs 14-15 is devoid of any merit as the 

same are not applicable to case at hand. It is specifically submitted 

that the Industrial Park of Project Proponent has a Water Connection 

from the Ghaziabad Municipal Corporation since March 2019 and no 

ground water is being extracted by the Project Proponent. The reply 

to the Grounds in Para 16-17 is with an assum ption that the 

Applicants mean extraction while using the word "abstraction". 

vii. PRAYER 

In view of the foregoing facts and circumstances, it is most respectfully 

prayed that this Hon 'ble Tribunal may be pleased to: 

a) dismiss the Present Application with cost; 

b) award the Cost of litigation in favour of Respondent No. 8/Project 

Proponent and against the Applicants; 

c) pass any other Order in favour of Respondent No. 8 as this Han 'b/e 

Tribunal may deem appropriate. 

FOR THIS ACT OF KINDNESS, THE HUMBLE RESPONDENT, 

AS IS DUTY BOUND SHALL EVER PRAY. 
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For Ourga Enterprises Pvt. Ltd. 

RESPONDENT NO.8~ 

Settled by : 

MR. PARAG TRIPATHI 
SENIOR ADVOCATE 

THROUGH 

PROJECT PROP ~ ~~~natory 

/ ' , 

~dby' 
(DIVY A KANT LAHOTII 

KARTIK LAHOTI) 
LAHOTI ADVOCATES 

ADVOCATES FOR THE RESPONDENT NO. 8 

PLACE: NEW DELHI 
DATE: 19.07.2022 

B-23 , SECTOR-14, NOIDA (U .P.) 
divyakant@lahotiadvocates.com 

MOB. NO. 9868541200 

DIVYAKANT ·LAHOTI 
LAHOTI ADVOCATES 
B-23, SECTOR - 14, NOIDA 
0120 - 4 I 05444 I 9868541200 
offit;e@lahotiadvocates.com 



BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 265 OF 2022 

PRASOON PANT & ANOTHER. 

Versus 

MINISTRY OF ENVIRONMENT, 

FOREST & CLIMATE CHANGE 
&ORS. 

AFFIDAVIT 

... APPLICANTS 

. . . RESPONDENTS 

I, Narayan Gupta S/o Shri Munna Lal Gupta, aged about 35 years, 

working for gain at 8-002, JM Florence, Sector Tech Zone - 04, 

Greater No ida West- 20 I 308 presently at New Delhi, do hereby state 

and affirm as under: 

1. That I am the Authorised Representative of Respondent No.8 in the 

present case. I state that I am aware of the facts and circumstances 

of the present case and as such I am competent to swear this 

Affidavit. 

2. That I have read the contents of the accompanying Reply which 

has been drafted under my instructions and state that the contents 

thereof are true and correct to my knowledge and belief. The facts 

stated therein are true and correct on the basis of the record of the 

case which I believe to be true. 

3. That the Annexures filed herewith, if any, are true copies of their 

respective originals. ~~~q, 

~" 
T 

VERIFICATION: 

Verified at ll~n this ( ~ 4-. day of ~ ~ 2022 that the contents 

of paragraphs I to 3 of the above Affidavit are true and correct to the 

best of my knowledge and belief and nothing material has been 

concealed therefrom . 

<&-~/ 
DEPO~T 
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No. 270/77-3-19-918B/81 

From 

Sitaram Yadav, 

Joint Secretary, 

Government of Uttar Pradesh 

To 

Vice Chairman, 

Ghaziabad Development Authority, 

Ghaziabad 

Industrial Development Section-3 

Lucknow : Date : 08 February, 2019 

Sub: Regarding approval of industrial layout plan by 

Ghaziabad Development Authority for industrial 

purpose to M/s Durga Enterprises Private Limited. 

Sir, 

In the aforesaid subject matter, please refer to your 

Letter No.18/Master Plan A./Govt/2017 dated 13.02.2017 

and Letter No.225/Master Plan A./2017 dated 26.07.2017. 

2. The operative portion of the order dated 15.03.2011

passed by the Hon’ble High Court in Writ Petition 

No.24342/1991 titled M/s Durga Enterprises Private 

Limited Vs. State of Uttar Pradesh and Others filed by 
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M/s Durga Enterprises Private Limited before the 

Hon’ble High Court is as follows: 

 
" ............ For the reasons recorded above, the 

writ petition is allowed. The impugned orders dated 

21.10.1989 and 20.12.1990 are hereby quashed. They 

are directed not to interfere with the possession of the 

petitioners and allow the petitioners to use and occupy 

the premises in question and if the petitioners require 

change in the nature of user then it shall be done only 

for the public purposes contained under clause (f) of 

Section 3 of the Land Acquisition Act. In the result, the 

writ petition is allowed with costs." 

 
3. The SLP (C) No.8275/2012 titled “Principal Secretary, 

Government of Uttar Pradesh & Others vs Durga 

Enterprises Private Limited & Others” filed by the State 

before the Hon’ble Supreme Court of India against the 

said order dated 15.03.2011 of the Hon’ble High Court, 

was dismissed by the Hon’ble Supreme Court vide order 

dated 31.03.2014. 
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4. It is clear from the order dated 15.03.2011 of the 

Hon’ble High Court and the order dated 31.03.2014 of 

the Hon’ble Supreme Court that there is no dispute in 

the possession and ownership of the said land by M/s 

Durga Enterprises Limited, Sahibabad, Ghaziabad. It is 

obligatory to comply with the orders given by the 

Hon’ble Court. 

 
5. In this regard, I am directed to say that the Industrial 

Development Department has no objection with the 

development of a private industrial park in the 

industrial plot in question of M/s Durga Enterprises 

Limited, Sahibabad, Ghaziabad. The Ghaziabad 

Development Authority may kindly approve the layout 

plan of the Industrial Park on the said plot by taking the 

prescribed fee as per the building bye-laws. The 

transfer of plots created in the Industrial Park will be 

done for industrial use only. 

 
Sincerely 

(Sitaram Yadav) 
Joint Secretary 

No. - 270 ( 1 ) / 77-3-19 – Dated 
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Copy sent to the following for information and necessary 

action: 

1. Commissioner, Meerut Circle, Meerut 

2. District Magistrate, Ghaziabad 

3. Housing and Urban Planning Section-3, Government of 

Uttar Pradesh 

4. The Managing Director, Durga Enterprises, PO Malak 

Nagar, Sahibabad, Ghaziabad. 

5. Guard File. 

 
With Permission 

 
 

(Sitaram Yadav) 
Joint Secretary 

 
//TRUE TRANSLATED COPY// 
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OFFICE OF THE GHAZIABAD DEVELOPMENT AUTHORITY 

(MAP APPROVAL LETTER) 

Letter No.125/M.P./Zone MAP20190727165815333 

Date: 20.12.2019 

M/s. Durga Enterprises Private Limited 

C-122, Sector-19, Noida, 

Gautambudh Nagar (Uttar Pradesh) 

In context of your letter dated 06.02.2019, the Vice 

Chairman gave approval on 08.08.19 for the creation of 

plots in the Industrial Park Layout Map No. 

MAP20190727165815333 submitted by you on the land of 

Khasra No. 1/2M, 2 to 24, 25M, 26M, 27M, 28, 29, 30M, 

31M, 32M, 37M, 38M, 39M, 40M, 41M Village Jhandapur; 

Khasra No. 448M, 449M, 450M, 451M, 452/1, 453/1, 454, 

455/2M, 455/3, 456/1, 457, 458M, 460M, 461M, 463M, 

465/1M, 466M, 467M and 468/2M Village Jangola and 

Khasra No. 4974/6M Village Pasaunda Ghaziabad, with the 

following conditions – 

1. This map is valid only for five years from acceptance.
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2. In relation to this approval of the land layout, the right 

and owner of any government department, local body 

(eg Municipality, GDA) of any other person is not 

affected in any way. 

3. The land configuration will be used for the purpose for 

which it has been approved. 

4. There is no responsibility to develop the land which will 

not be suitable for development work by the 

government or any local body / authority. 

5. No construction will be done from the power line within 

the prescribed limit. 

6. No building material will be placed on the road service 

lane or government land and the developers will have 

to make their own arrangements for the drainage of 

dirty water. 

7. A set of approved landscaping will have to be kept at 

the site so that it can be checked anytime on the spot 

and the construction work will be done according to the 

approved landscaping specification rules and the 

ownership will also be their responsibility. 
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8. If this map is accepted with any other condition under 

Section-15 of the Uttar Pradesh Town Planning and 

Development Act-1973, then this condition will also be 

valid. 

9. No more ramps shall be made on the road or in the lane 

than prescribed. This work should be only done on his 

own land. 

10. The terms/conditions of Supervision and Specification 

will have to be followed. 

11. The compliance of the affidavits submitted by the party 

will have to be ensured. 

12. From the environmental point of view, it will be 

mandatory to plant at least 50 trees per hectare under 

the Uttar Pradesh State Policy and Act. 

13. Approved landscaping is attached herewith. Within one 

month of the completion of the development work, an 

application will have to be made in the prescribed 

format to obtain the completion certificate and the 

building should not be used without permission and 

certificate. 
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14. The responsibility of structure safety will be your own 

and you will have to ensure compliance of the structure 

safety and earthquake prevention mandates. 

15. It will be necessary to get the supply certificate before 

use in the building and rain water harvesting and all 

development works will have to be completed before 

the supply certificate. Before obtaining the supply 

certificate, the approved maps will be made in the name 

of the developer only. 

16. Construction / development work will be done leaving 

the part of the road at the site for expansion in the 

prescribed 75.0 meter master plan. The boundary wall 

will be constructed after road expansion of the land. 

17. All the responsibility of land ownership will be yours. In 

case of any dispute, the map will be considered 

automatically cancelled and construction work will be 

started only after getting the land marked by the joint 

team of Tehsil and Municipal Corporation. 
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18. The development works will be done by the authority 

only after depositing 75 percent external development 

fee in the said area. 

19. No construction work / development work will be done 

on drain, chakrod, village society and corporation / 

government land. 

20. Prior to the use of ground water, it is necessary to 

obtain the permission of the concerned department. 

21. It is necessary to get the establishment and the workers 

working in it registered with the labor department as 

per rules. 

22. During the construction period, provision of proper 

cover should be made to avoid dust at the construction 

site, water should be sprinkled on the construction 

materials during the operation of construction materials 

and their use and use of dust suspension unit should be 

compulsory along with this, it should also be ensured 

that covered vehicles are used for carrying construction 

materials. 
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23. It will be your responsibility to get the no-objection 

from the Railway Department and submit it to the 

authority. 

24. The additional condition is attached with the acceptance 

letter and is placed on the back of the map, compliance 

of which will have to be ensured. 

Enclosure: 
A set accepted map 

Sd/- 20.12.2019  

Chief Architect and City Planner 

Ghaziabad Development Authority 

 
Copy to: 

Enforcement Division Zone-7 with approved map for 

information and necessary action  

 

//TRUE TRANSLATED COPY// 
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Office of the Executive Engineer, 
Construction Division-2, Public Works Department, 

Ghaziabad 
Letter No. 892/1C 

Date: 06.04.2019 

To 
Assistant Town Planner 
(Master Plan) Ghaziabad Development Authority 
Ghaziabad 

Sub: Regarding objection/no-objection on the industrial park 

layout map presented by M/s. Durga Enterprises Private 

Limited at Khasra No. 1/2M, 2, 3, 4M, 5M, 7M, 8M, 9M, 

11M, 12M, 13 to 24, 25M, 26M, 27M, 28, 29, 30M, 31M, 

32M, 37M Village Jhandapur; Khasra No. 448M, 449M, 

450M, 451M, 452M, 456M, Village Jangola and  Khasra 

No. 4976/6M Village Pasaunda. 

Ref: Your letter No.712/MP/19 dated 15.03.2019 

Madam, 

In relation to the above subject and referred letter, the 

site was inspected and examined by the Public Works 

Department according to the attached map and it was found 
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that the proposed construction falls outside the purview of 

the Road Side Land Control Act. 

 
Therefore, the Public Works Department has no 

objection to the proposed construction. 

 
For kind information. 

 
 

Sd/- 
Executive Engineer 

Construction Division-2,  

Public Works Department 

Ghaziabad 

 

Sd/- 

Executive Engineer 

Construction Division-2,  

Public Works Department 

Ghaziabad 
Copy to: 

1- For office records. 
 

//TRUE TYPED COPY// 
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Provisional NOC 

Print  Go Back 
(http://www.upfireservice.gov.in/uptire/officer/cfo/noc-

issued) 
Format - D (Annexure-3) 

Provisional Certificate 

UID No.UPFS/2019/5140/GZB/GHAZIABAD/375/CFO 

Date : 28-03-2019 

Certified that M/s MS DURGA ENTERPRISES PVT LTD (Name 

of the building/establishment) Address 1-2m 23, etc VIII 

JHANDAPUR, 448 etc. VILL - JAGOLA, 4974-6m Vill- 

PASONDA, INDUSTRIES PARK LAYOUT PLAN, BLOCK A, B, C 

D ( TOTAL PLOT - 176) Tehsil- Ghaziabad, in which the 

number of floors is 0 and the number of basement is 0, 

whose height is 0 mt. and plot area is 96862.66 sqmt. The 

occupancy of the building will be done by MS DURGA 

ENTERPRISES PVT LTD (name of the building owner/occupier 

or company). All the provisions of fire prevention and fire 

safety have been attuned by them according to the 

recommendations of IS standards of NBC and related Bureau 

of Indian Standards. This building is being given provisional 

no-objection certificate (occupancy category of NBC) under 
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Industrial with the condition that all the standards will be 

complied with in the proposed building and after the 

construction of the building and before the occupancy of the 

building, the Fire & Life Safety Certificate will be obtained. 

 
"This certificate is being issued on the basis of the 

information submitted by you. If found to be false, the 

certificate issued will not be valid." 

Issued Date 22-04-2019 
Location : GHAZIABAD 
 

Signature  

SUNIL KUMAR SINGH 

110B4B6BED46BD106EE95EFC69981934749F0342  

Note:-  Kindly check the authentication of NOC by 

verifying the UID at departmental portal of UP Fire 

Service 

 
//TRUE TRANSLATED COPY// 
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Telephone No. 9193320420 
Email: eudd10gzb@gmail.com  
CIN : U31200UP2003SGC027458 

Office of Executive Engineer Electricity 
Urban Distribution Division - Tenth, 
Arthala Mohan Nagar Ghaziabad  
Paschimchal Vidyut Vitran Nigam 
Limited 

Letter No.3562 

Executive Engineer Electricity Urban Distribution Division – 

Tenth/Ghaziabad 

Date: 23.04.2019 

Sub: Regarding no-objection on the industrial park layout 

map presented by M/s. Durga Enterprises Private 

Limited at Khasra No. 1/2M, 2, 3, 4M, 5M, 7M, 8M, 9M, 

11M, 12M, 13 to 24, 25M, 27M, 28, 29, 30M, 31M, 32M, 

37M Village Jhandapur; Khasra No. 448M, 449M, 450M, 

451M, 452M, 456M, Village Jangola and  Khasra No. 

4974/6M Village Pasaunda. 

M/s. Durga Enterprises Private Limited 

Plot No.32 and 33, Sahibabad 

District Ghaziabad, Uttar Pradesh – 201005 

In the above subject matter, as per the report of the 

Sub-Divisional Officer - Electricity Urban Distribution 

Division - Pratham, Arthla, Mohan Nagar, Ghaziabad vide 

letter no. 2796 dated 23.04.19, the industrial park layout 
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map presented by M/s. Durga Enterprises Pvt Ltd at Khasra 

No. 1/2M, 2, 3, 4M, 5M, 7M, 8M, 9M, 11M, 12M, 13 to 24, 

25M, 27M, 28, 29, 30M, 31M, 32M, 37M Village Jhandapur; 

Khasra No. 448M, 449M, 450M, 451M, 452M, 456M, Village 

Jangola and  Khasra No. 4974/6M Village Pasaunda was 

inspected by the Sub-Divisional Officer - Electricity Urban 

Distribution Division - First, Arthla, Mohan Nagar, 

Ghaziabad and Junior Engineer- 33/11 KV, Sub-centre 

Mohan Nagar, so that at present there is no line and any 

kind of arrears here. 

 
Therefore, the Executive Engineer, Electricity Urban 

Distribution Division - Tenth, Arthla, Mohan Nagar, 

Ghaziabad has no objection to the proposed construction. 

 
Enclosures: As above 

 

Sd/- 

Executive Engineer 

Electricity Urban Distribution Division (Tenth), 

Ghaziabad 

 

Letter No. Electricity Urban Distribution Division- 

Tenth/Ghaziabad 
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Copy to the following for information : - 
1.  Sub-Divisional Officer, First/Second, Arthla/Nandgram, 

Ghaziabad. 

 

Sd/- 
Executive Engineer 

Electricity Urban Distribution Division (Tenth), 
Ghaziabad 

//TRUE TRANSLATED COPY// 
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Ghaziabad Municipal Corporation, Ghaziabad 

Letter No.794/Property/2019-20 date:17.10.2019 

To 

Town Planner, 

Master Plan, 

Ghaziabad Development Authority 

Sub: Khasra No. 1/2M, 2 to 24, 25M, 26M, 27M, 28, 29, 30M, 

31M, 32M, 37M, 38M, 39M, 40M, 41M Village 

Jhandapur; Khasra No. 448M, 449M, 450M, 451M, 

452/1, 453/1, 454, 455/2M, 455/3, 456/1, 457, 458M, 

460M, 461M, 463M, 465/1M, 466M, 467M and 468/2M 

Village Jangola and  Khasra No. 4974/6M Village 

Pasaunda Ghaziabad - In relation to the municipal land 

on the above Khasra numbers in the industrial park 

layout map presented by M/s. Durga Enterprises Private 

Limited 

Madam, 

In the above subject, please refer to your office letter 

No.842/MP/19 dated 13.08.2019 vide which a report was 

expected to be made available that there is no land of 

Municipal Corporation in the industrial park layout map 

presented by M/s Durga Enterprises Private Limited on the 

Khasra No. 1/2M, 2 to 24, 25M, 26M, 27M, 28, 29, 30M, 
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31M, 32M, 37M, 38M, 39M, 40M, 41M Village Jhandapur; 

Khasra No. 448M, 449M, 450M, 451M, 452/1, 453/1, 454, 

455/2M, 455/3, 456/1, 457, 458M, 460M, 461M, 463M, 

465/1M, 466M, 467M and 468/2M Village Jangola and  

Khasra No. 4974/6M Village Pasaunda Ghaziabad. 

 
In relation to the above, it is to be informed that 

according to the report dated 29.03.2019 of the Tehsildar 

regarding the Khasra numbers in question, there is no 

government property i.e. waste, barren and new fallow and 

submerged land in the middle of the said land. The site 

inspection of the spot and available records were inspected 

by the Municipal Corporation Property Department. The 

attached industrial park does not belong to the Municipal 

Corporation on the Khasra numbers covered in the proposed 

map. The report is cordially sent. 

 
Sd/- 17.10.19 
Omkar Singh 
Revenue Inspector 
Municipal Corporation, Ghaziabad 
 
Sd/- 17.10.19 
Surendra Kumar Kaushik 
Revenue Inspector 
Municipal Corporation, Ghaziabad 
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Sd/- 17.10.2019 
Property Superintendent 
Municipal Corporation, Ghaziabad 
 
Sd/- 
Additional Municipal Commissioner 
Municipal Corporation, Ghaziabad 
 
 

//TRUE TRANSLATED COPY// 
 

46



47



Office of the Executive Engineer (Water), 

Municipal Corporation, Ghaziabad 

Letter No. 734/Jalkal/2019-20 
Date: 13/03/2020 

Sub: Regarding payment of water connection and sewer 

connection fee. 

M/s Durga Enterprises Private Limited, 

Khasra No. 1/2M, 2 to 24-25M, 26M, 27M, 28, 29, 30M, 31M, 

32M, 37M, 38M, 39M, 40M, 41M Village Jhandapur, 

Ghaziabad and Khasra No. 4974/6M Village Pasaunda and 

Khasra No. 448M, 449M, 450M, 451M, 452/1, 453/1, 454, 

455/2M, 455/3, 456/1, 457, 458M, 460M, 461M, 463M, 

465/1M, 466M, 467M and 468M, G.T. Road, Sahibabad, Site-

4, Ghaziabad 

In the aforesaid subject, approval has been given on 

your water connection and sewer connection application 

today 13.03.2020, whose water connection fee of 

Rs.4,06,020/- and sewage connection fee of Rs.7,57,020/-, 

total Rs.11,63,040/- (Rupees eleven lakh sixty three 

thousand forty only) is expected to be deposited in the 
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municipal fund. The developer will have to make his own 

arrangement for drainage and ETP water withdrawal. The 

above approval has been given only for water connection 

and sewage connection. 

Therefore, it is hereby informed that the said amount 

should be deposited in cash in the Municipal Corporation 

Fund within a week or by making a demand draft/cheque in 

the name of Municipal Corporation, Ghaziabad. The 

connection will be valid only after receipt of the deposited 

amount. 

Sd/- 
Executive Engineer (Water) 

Municipal Corporation Ghaziabad 
//TRUE TRANSLATED COPY// 
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NORTHERN RAILWAY 

DRM Office, 

New Delhi 

No.473-W/842/1/252/Land 

Dated:13.08.2020 

Assistant Town Planner (Master Plan) 

Ghaziabad Development Authority,  

Uttar Pradesh.  

Sub:- Proposal for issue of NOC in connection with development 
of Industrial Park in various Khasras of village Jagola, and 
Pasonda by M/s Durga Industries Pvt. Ltd.  

Ref:- Your office letter no.- 711/M.P/19 dated 15.03.2019. 

The Competent Authority has approved your proposal for issue 
of NOC in connection with Development of Industrial Park in 
various Khasras of village Jagola and Pasonda by M/s. Durga 
Enterprises Pvt. Ltd. as detailed in NRHQE Plan no.- 17/-
NOC/NR-2020/DLI (copy enclosed).  

You are further requested to ensure following salient issues:- 

(i) No opening towards Railway tracks shall be 
provided.  

(ii) No effluents shall be discharged in railway land.  
(iii) No material will be stacked in railway land and on 

Railway premises will be used.  
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In view of the above, No Objection Certificate is hereby issued 
for Development of Industrial Park in various Khasras of village 
Jagola and Pasonda by M/s. Durga Enterprises Pvt. Ltd., 
adjoining Railway Boundary between km 12 to km 13 on DSA-
SDD Section.  

 

DA/-  

1. NRHQE Plan no.- 17-NOC/NR-2020/DLI 
2. External Drainage Plan  
3. External Sewage Plan 
4. Construction Methodology 
5. Undertaking given by M/s Durga Enterprises Pvt. Ltd.  

 

Rashmi Kumar  

Senior Civil Engineer  

N. Rly. New Delhi 

 

Copy to:-  

1. M/s Durga Enterprises Pvt. Ltd. Flat No. 9, JM Park 
Sapphire, Ramprastha Greens, Vaishali, Ghaziabad, Uttar 
Pradesh-201012 for information please.  

2. ADEN/GZB for information and compliance of following 
provisions:- 
a) The works shall be executed as per approval NOC Plan 

no.-17-NOC/NR-2020/DLI & Construction Methodology. 
b) All guidelines/instructions issued by Railway Board vide 

letter no.- 2015/LML-I/19/2 dated 25.06.2015 on the 
subject may strictly adhered to.  

c) Undertaking given by the Party should be strictly 
followed.  

d) Prepare schedule of periodical inspection to carry out 
the inspection during construction as well as after 
construction to ensure that under no circumstances 
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safety railway tracks is affected during or after 
inspection.  

e) Disposal of waste such as sewage & sullage water & 
disposal from septic tanks should not be allowed in 
railway land in any manner and should be strictly 
followed as per External Drainage & Sewage Layout 
Plan. 

//TRUE TYPED COPY// 

 

 

55



: ,; ~-: ~ \ 1·: : ::~ : \ ~\~ :: ~ r .. J L \tJ /\ 'r 

No .4 73-W /811 ;~/1/2~) 2/L;1nd 

Ass ist<:mt Town Planner(!\i\i; s1<· r i! .,~·, ;, 

Ghaziab<d Development tl,u tho 1·i rv, • .. 

Utta r Pr ade:.h. 

<!< 

OHM Office, 

Nc~w Delhi 

D<1t ed: 13.08.2020 

Sub:- Prop os;;d for i:; ·;ue of NOt ~n co1 !H:i.l il;l: v .. d'J, (, ·velopnw nl of l ndu~tr i a l Park in 

vttri o us l<hasra s of villa1:.r:.~ j ,·,gola ; 1:1d Pasr,nrJn bv rVJj.·; 0 :!; ~;a En: ,, .!Hi',es Pvt. Ltd . 

Hef: - Your o ff ice let ter no.- 7:!:1/ fvl. P/l~l d;!l.:~d b.tn.n ;·l. 

The Competent t'\llthority li11 ~; ;-~p p rovcd V('tir pi'oposa l for issue o f r· ~'~C in ronnection w ith 

Dcvc lop rnent of lndust:ri ;li P<Hk i , v:iriot!'., i', il :i ~>i .i ~; of \t il lage~ .L1g(.)l<l and Pa ~;o nd i.l by M/s. 

Du rga Entc~ r p r is c:. I' ·.; \ 1 : , ! '' ~; . i' t ii i lc' d in f\J HII OE PI ii11 no . ·ll- r·~ OC/N H-20 20/DI..I (copy 

e 11 c l o ~; cd). 

You arc rurt he i· requc< : ' ... i '\ihl ;J {' fo! IOI:•! il !!; ., iii~ II : !·<;u•. )> 

(i) hlo open ing r: ., . .,., ;)r;)s H c1iiv1 :1\f I r <·! c h · .. h :lll I; ' • 'f.ll ovid ·.•d . 
( .. 1) I'Jc 'I:' .,, t · ": · · ,~;, . . ;, ., . ., , J . · ·1 , "' ·•··I I J l. ~ 1 \,4 '· 1 t 1 -~ . , , ; , -.. " · • .... l. 1 . . :) f ( } 1 \ J ( t I Vv , : r = l : , , · .. 

(iii ) f'Jo rn<• l ei i.:li vvi!! lH:' ~.L~t.:k+.;; 011 ,;,jlvJ, lY L;nd illid ' ' · i{,-,!h't ,-;v p1 r: ,ni •,('S v1ill be used . 

.. .. 
In view o f ~ll:~ovc•, No Obj\•cti(m '::y!if i\:.1·r· i·, h:·r.~by i<,;,;:;d fO! !)o:~vclopmcn l o f Industrial 

i>i.lrk in vario tiS l<h<1 sr;1s cd vii i ;•;;: L1gol.1 ;~: 1d i-'.Lun1L1 !·,v fvl /s. !1ur·r:;l Ent erprises Pvt. Ltd, 

adjoining l~ai!way Bo uncbry bet \N; · :~n km 1 ;~to hm Ll on r:·;s'\· SDl! S1'C I ion. 

DA/· 
l. N l~ l l OC Pl;,n ' ' 0 .···1'7 -I .. J()(/ I'J:~~\020/i)i.l. 

2.. Extern;::!l Dr ain;1ge Pl<m 

3. Ext~ r1 1 ~d ~cw:·: :"' .-. '· ' -.. · 

IJ: Construction fvki :,;-_l ui~!L'• 

5. Undert<1ki11g g ivc11 hy fVI/• , i lt. ll ('.t! F n!:crp r i~.cs Pvt. ) ! d. ~~ / ~ ·~ 
\v / , ~i 

7 
.. opyt: -

. .. .. " P1•i [- . t·•:• i' jJf I ',('·' ' .. . , · · ., ] -I I ·'- · 
1 M Is D lll b' - . - . . I t J tt .-~ ! 

. . "I· I' Cl h 0Zi<d Jd( I -V ll:9s 1J I, -

. 

• - . ([~as,b.m i 1.5uma r}. ., .. 
· ~en or U 1•.r l. ;·::~o~~h· e(~ r~. ,Jr .. 

}Sr r,.OE!\
1
1-/,11/n . !,11. · · 

tl~ f \ i't· '.;\ 4 rJ ' 

ltd ., rl ri ! 1U ~)(/J, J:\ -1 " .irk S;q Jp hi ·· · 1~<1 t r"' r:·"; t h <1 c; reens, . . 
1 'I' . d'i · ·. i ; i !) I ( : i ..> I o r i i 1 ! n· n u I i; 1: 1 p! ('a~; e. 

2 AI-) I:·N/G'-"Zl., fo 1· .1 11f.c·)l-l ' l 'lt ·,.,, 11 I ,. ,,1 111· ·· r ·· · 1 r·,l l ... -11" ,., ... ,,,·, ,·,.Jl"" . . . ·- -- ) I ( .. \ .. . I ! 4, \.. •• - ) I .• (I : l .. l .' l) ,_) l } ~~J I ~) ) . ~ .. \.' .) . l ,) . • . 

;1) Tlw work sl1 .ll l be cxl~Uitc•d 0•; JH~ r ;q•provr':l t •()C Pl.ll ' nc:.-17-NOC/f\Jf\-2020/DLI 

K Cons! rue! i;) l1 ivlel hod,1!ogy. 

• 

56



57



Sir, 

The attached application has been given by Durga 

Enterprises Pvt. Ltd. through Authorized Signatory Balraj 

Singh, son of Mr. Malkit Singh, resident of 259, Town Ward 

No.6, Allen Kothi Wala Area, Ellenabad, Sirsa, Haryana that 

the land is owned by Durga Enterprises Pvt Ltd in Village 

Jhandapur, Jangola Pasoda Village, as per the application 

given by the applicant, Durga Enterprises Pvt. Ltd. Company 

has requested to give Swami Nama. The investigation report 

of the case in question is as follows:- 

On Khasra Nos. 1/2M/3.7150, 3/0.4810, 4/0.3540, 

5/0.2530, 6/0.4550, 7/0.6450, 8/2.4150, 9/0.1520, 

10/0.2020, 11/0.1140, 12/0.2780, 13/0.2660, 14/0.0630, 

15/0.1770, 16/0.1010, 17/0.1520, 18/0.2020, 19/0.3290, 

20/0.4680, 21/0.2020, 22/0.1390, 23/0.0510, 24/0.2280, 

25/0.2150, 26/0.2780, 27/0.3040, 28/0.1010, 29/0.1260, 

30/0.2400, 31/0.1900, 32/0.2020 330/0.1690, 340/0.1940, 

350/0.6190, 36/0.8680, 37/1.9180, 38/0.4680, 39/1.0470, 

40/0.2120, 41M/0.0200, 2/0.2280, total no. 41, area 

18.8410 hectare, of Khata No.1 of present Khatauni 1426 to 
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1431 of Village Jhandapur Pargana Loni Tehsil and District 

Ghaziabad and on Khasra No.451/0.6320, 448/0.8090, 

449/0.3160, 450/1/0.1770, 452/1/0.4300, 453/1/0.3040, 

454/0.3410, 455/2/0.0380, 455/3/0.1010, 456/1/0.1770, 

457/0.2660, 458/0.2150, 480/0.0630, 461/0.1520 

463/0.1900, 464/2/0.0630, 465/1/0.3410, 468/0.7340, 

467/04930, 468M/2/0.6450, 471/2/0.8220, total area of 

7.309 hectare, of Khatauni No.1 of Village Jangola Pargana 

Loni Tehsil and District Ghaziabad and on Khasra No.4974/6 

of Khata No.3454 of Khatauni 1424-1429 of Village Pasonda 

Pargana Loni Tehsil and District Ghaziabad, area 0.1640 

hectare, the names of Durga Enterprises Pvt Ltd are 

recorded in the revenue records, and the land in question is 

in possession of the owner Durga Enterprises Pvt Ltd. In 

respect of the land in question, an affidavit has been given 

by Shri Balraj Singh, the authorized signatory of the 

company, which is attached. The land in question is 

undisputed on the basis of the affidavit. As above, the above 

land is owned by Durga Enterprises Private Limited. Report 

is sent for your kind perusal. 
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Sd/- 15/09/2010 

Surendra Singh Accountant 

Tehsil and District Ghaziabad 

 

//TRUE TRANSLATED COPY// 
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To, Date: 01/06/2022 
Regional Officer, 
Ministry of Environment, Forest & Climate Change, 
(Central Region), Kendriya Bhavan, 
5th Floor, Sector-H, Aliganj,Lucknow - 226024. 

Sub: Compliance (June 2022) of stipulated environmental conditions/safeguards; period 
“October, 2021 to March, 2022”  for “Proposed Durga Industrial Park” located at 
Khasra No. 1/2m, 2 to 24, 25/m, 26m, 27m, 28, 29, 30/m, 31/m, 32/m, 37m, 38m, 39m, 
40m, 41m, Jhandapur, Ghaziabad and Khasra No. 4974/6m, Pasonda Ghaziabad & 
448/m, 449/m, 450/m, 451, 452/1, 453/1, 454, 455/2m, 455/3m, 456/1m, 457, 458m, 460m, 
461m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola, Ghaziabad, Uttar Pradesh by M/s 
Durga Enterprises Pvt Ltd. 

Dear Sir, 
With reference to the Environment Clearance letter no.701/Parya/SEIAA/5856-5746/2019 
Dated-15/01/2021 issued by State Environment Impact Assessment Authority, Uttar Pradesh, 
which have been asked to submit the compliance with the specific and general 
conditions/safeguards.  
In view of above, we submitting a copy of the following information/documents for your 
kind perusal: 

1. Point – wise compliance of the stipulated environmental conditions/safeguards.
2. Environment Monitoring Report; Ambient Air, Ambient Noise, Ground Water, &

Soil.
We fully assure you that, we will comply with all specific and general conditions/safeguards 
as specified in the above said Environment Clearance letter.  

Thanking you, 
Yours sincerely, 
M/s Durga Enterprises Pvt Ltd 

(Authorized signatory) 
CC: 

The Director, Directorate of Environment, U.P., Directorate of Environment Vineet
Khand-1, Gomti Nagar, Lucknow -226010.
The Member Secretary, Uttar Pradesh Pollution Control Board, Building No.- TC-
12V, Vibhuti Khand, Gomti Nagar, Lucknow.
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SIX MONTHLY EC COMPLIANCE REPORT 
(October, 2021 –March, 2022) 

 
Of 

 
“Proposed Durga Industrial Park” 

 
Located at 

 
Khasra No. 1/2m, 2 to 24, 25/m, 26m, 27m, 28, 29, 
30/m, 31/m, 32/m, 37m, 38m, 39m, 40m, 41m, 
Jhandapur, Ghaziabad and Khasra No. 4974/6m, 
Pasonda Ghaziabad & 448/m, 449/m, 450/m, 451, 
452/1, 453/1, 454, 455/2m, 455/3, 456/1m, 457, 458m, 
460m, 461m, 463m, 465/1m, 466m, 467m, & 468/2m, 
Jagola, Ghaziabad, Uttar Paredsh 

 
 

BY 
 
 

M/s Durga Enterprises Pvt Ltd 
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SIX MONTHLY COMPLIANCE REPORT OF CONDITIONS STIPULATED IN 
ENVIRONMENTAL CLEARANCE LETTER ISSUED BY SEIAA, U.P. 

 
PROJECT NAME “Proposed Durga Industrial Park” 
LOCATION Khasra No. 1/2m, 2 to 24, 25/m, 26m, 27m, 28, 29, 30/m, 31/m, 32/m, 37m, 38m, 

39m, 40m, 41m, Jhandapur, Ghaziabad and Khasra No. 4974/6m, Pasonda 
Ghaziabad & 448/m, 449/m, 450/m, 451, 452/1, 453/1, 454, 455/2m, 455/3, 456/1m, 
457, 458m, 460m, 461m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola, 
Ghaziabad, Uttar Paredsh 

PROPONENT M/s Durga Enterprises Pvt Ltd 
EC LETTER NO. 701/Parya/SEIAA/5856-5746/2019 Dated-15/01/2021 
STUDY PERIOD October ,2021 to March, 2022 

 

S. No. Condition Compliance Status 
GENERAL CONDITIONS 

1. It shall be ensured that all standards related 
to ambient environmental quality and the 
emission/effluent standards as prescribed by 
the MoEF are strictly complied with. 

All standards  related to  the ambient 
Environmental  Quality (Air,  Ground 
Water, Soil and Noise) are strictly complied 
as prescribed by MoEF&CC. 

2. It shall be ensured that obtain no objection 
certificate from the U P Pollution control 
Board before start of Construction. 

For the development of the project, an 
application for Consent To Establish (CTE) 
has been  applied by Pollution Department. 

3. It shall be ensured that no construction work 
or preparation of land by the project 
management except for securing the land is 
started on the project or the activity 
without the prior environmental clearance. 

The project was granted Environmental 
Clearance by SEIAA, U.P. through vide Letter 
No. 701/Parya/SEIAA/5856-5746/2019 
Dated-15/01/2021A copy of the granted letter 
is enclosed as Annexure I. 

4. The proposed  land use shall be accordance 
to the prescribed land use. A land use 
certificate issued by the Competent 
Authority shall be obtained in this regards. 

Land was allocated for the development of a 
group housing project under Pradhan Mantri 
Awas Yojana scheme of GoI by Ghaziabad 
Development Authority.Land Documents is 
enclosed as Annexure-II. 

5. All trees felling in the project area shall be 
as permitted by the forest department under 
the prescribed rules. Suitable clearance in 
this regards shall be obtained from the 
Competent authority. 

The project site is devoid of trees. Hence, 
permission regarding tree felling from the 
forest department is not applicable. 

6. Impact of drainage pattern on environment 
should be provided. 

The project does not intersect any natural 
drainage route. The topography of the project 
was almost plain. No natural drainage lies  in  
the vicinity of  the project site.  The  drainage  
pattern  of  the project Designed in such a 
way that it does not impact the environment. 

7. Surface hydrology and water regime of the 
project area within 10 Km should be 
provided. 

Topography map with eco sensitive zones within 
10 and 15 km along with the location of project 
site is enclosed as Annexure III. 
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8. A suitable plan for providing shelter, light 
and fuel, water and waste disposal for 
construction labor during the construction 
phase shall be provided along with the 
number of proposed workers. 

As the local labors will be hired for the project 
from nearby areas so the shelters and hutments is 
developed for their residence for only few labour 
who came from far away in the project premises. 
But at the project site, arrangements for safe 
drinking water and sanitation are provided to the 
labors. 

9. Measures shall be undertaken to recycle 
and reuse treated effluents for horticulture 
and plantation. A suitable plan for waste 
water recycling shall be submitted.  

Dual plumbing system will be developed at the 
project site to re-use and recycle the STP treated 
water. The sewage is being treated in STP of 
capacity 550 KLD developed at project site. 
Treated sewage is being reused for flushing & 
horticulture purpose. This significantly reduces 
the fresh water demand for the project. Dual 
Plumbing plan is enclosed as Annexure-IV 

10. Obtain proper permission from competent 
Authorities regarding enhanced
 traffic during and due to 
construction and operation of project. 

Heavy vehicular movement will be avoided 
during peak hours and proper parking facility 
will be provided within the site to unload trucks. 
A group of personals will be made engaged for 
the management of the traffic and vehicular 
movement. Plans for the traffic movement were 
submitted for obtaining the environment 
clearance. 

11. Obtain necessary clearances from the 
competent authority on the abstraction and 
use of ground water during the 
construction and operation phases. 

In construction phase, potable water is supplied 
by water tankers from safe zones. If it will be 
required in future by the proposed projects, prior 
clearance will be taken from CGWA and copy of 
the same will be intimated. For the operation 
phase, potable water will be supplied by 
Ghaziabad Development Authority to all 
projects. 

12. Hazardous/inflammable/explosive material 
likely  to  be  stored  during  the 
construction and operational phases shall  
be  as  per the standard procedure as 
prescribed under law, necessary clearances 
in this regard shall be obtained. 

Since it is a construction project, less amount of 
diesel is required which will be managed on 
daily basis  and  hence drums are provided to 
store. The total amount of diesel stored at the 
site will not exceed 2000 Gallons. Thus there 
will be requirement of clearance from chief 
controller of explosive for storage of diesel. 

13. Solid waste shall be suitable segregated and 
disposed. A separate and isolated municipal 
waste collection centre should be provided. 
Necessary plan should be submitted in the 
regard. 

Solid waste generated during operation phase as 
well as construction phase will managed 
through providing bins of different colour. For 
the operation phase, the collection and disposal 
of waste will be managed by third party or civic 
bodies. 

14. Suitable rainwater harvesting system as per 
designs of groundwater department shall be 
installed. Complete proposals in this regard 
should be submitted. 

RWH structures will be developed as per the 
plan submitted to Authority. 381 Pits will be 
constructed for effective practice of rain water 
harvesting.  
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15. The emissions and effluents etc. from 
machines, instruments and transport during 
construction and operation phases should 
be according to the prescribed standards. 
Necessary plans in this regards shall be 
Submitted. 

The emission and effluents generated from DG 
sets and STP will confirm to the prescribed 
norms and standards of CPCB. HS diesel will be 
used in the DG sets. 

16. Water sprinklers and other dust control 
measures should be undertaken to take care 
of dust generated during construction and 
operation phases. Necessary plans in this 
regard shall be submitted. 

Treated water will be sprinkled at the site to 
suppress dust using manual water sprinklers. For 
the operation phase, open areas are either paved 
or covered by landscape. Hence the possibilities 
of fugitive emission of dust will decrease to null. 

17. Suitable noise abatement measures shall 
be adopted during construction and 
operation phases in order to ensure that the 
noise emission do not violate the 
prescribed ambient noise standards. 
Necessary plans in this regards shall be 
submitted. 

In the construction and operation phase, silent 
type of DG Sets will be used. In operation 
phase, measures will be adopted to reduce the 
effect of noise with the help of greenbelt and 
noise barrier. DG sets will be installed and run 
as per CPCB norms to check air and noise 
pollution.  

18. Separate stack piles shall be maintained for 
excavated topsoil and the topsoil should be 
utilized for preparation of green belt. 

Excavated top soil is kept separated and it will be 
used only for the development of land for the 
proposed landscape area.  

19. Sewage effluents shall be kept separate 
from rainwater collection and storage 
system  and separately disposed. Other 
effluents should be allowed to mix with 
domestic effluents. 

Rain water harvesting pits will be designed as 
per guidelines and kept at suitable distance from 
STP to avoid contamination of drainage water. 

20. Hazardous/Solid wastes generated during 
construction and operation phases should be 
disposed   off as   prescribed under law. 
Necessary clearance in this regards shall be
obtained.  

During construction stage no such Hazardous 
material will be stored and for the   operation    
phase,    used    DG   oils 
(Hazardous Waste) will be managed a s  per the 
Hazardous and Other Wastes (Management and 
Tran’s boundary Movement) Amendment 
Rules, 2016. A separate collecting site will be 
developed in the project premises for the 
storage of used oils. As the project is a 
construction project, so it will generate very 
minimal and non considerable amount of the 
used oil, hence the NOC from the SPCB is not 
required.      

21. Alternative technologies for solid waste 
disposals (like vermin-culture etc.) should 
be used in consultation with expert 
organizations. 

This condition will be complied at operational 
stage with due consultation with experts in this 
field. Installation of organic waste converter will 
be proposed in the operation phase to convert 
bio- degradable wastes into manure. 
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22. No wetland should be infringed during 
construction and operation phases. Any 
wetland coming in project area should be 
suitably rejuvenated and conserved. 

No wet land is present in the project vicinity of 5 
km. Hence, Condition is not applicable. 

23. Pavement shall be so constructed as to 
allow infiltration of surface run-off of rain 
water. Fully impermeable pavements shall 
not be constructed. Construction of 
pavement around trees shall be as per 
specifically accepted principles in order to 
provide suitable watering aeration and 
nutrition to the trees. 

Pavements will be done to maximize the 
catchment area for the rain water harvesting. 
Paved area will be maintained clean for proper 
rain water harvesting process. Plantation bed will 
be bordered by the pavements to avoid any 
spillage of water in the project. 

24. The green building concept suggested by 
Indian green building council, which is a 
part of CII-Godrej GBC, shall be studied 
and followed as far as possible. 

Most of the benchmarks set by the IGBC will be 
achieved for making the project environment 
friendly. Works like use of fly-ash bricks and 
PPC cement, landscaping etc will be done to 
fulfill the norms of IGBC without becoming the 
member. 

25. Compliance with the safety procedures, 
norms and guidelines as outlined in National 
Building Code 2005 shall be compulsory 
ensured. 

Well this project is plotted colony project so 
there is no need of structure NOC from the 
respective authority. And individual plot owners 
will be responsible for NOC. 

26. Ensure usage of dual flush system for flush 
cisterns and explore option to use sensor 
based fixtures, waterless urinals and other 
water saving techniques. 

Complied. Fixtures causing less water wastage in
dwelling units and waterless urinals for public
places are being installed to save the water and 
minimize water consumption in the project.   

27. Explore options for use of dual pipe  
plumbing for use of water with different 
quantities such as municipal supply 
recycled water, ground water etc. 

Complied. Dual plumbing system has been
installed at the project site. Treated and potable
water supply to individual dwelling units. Dual
Plumbing plan is enclosed as Annexure-IV 

28. Ensure use of measures for reducing water 
demand for landscaping and using 
xeriscaping, efficient irrigation equipments 
& controlled watering systems. 

In the operation phase of the project, to reduce 
the use of fresh water in the project, it has been 
proposed to use STP treated water for flushing 
and landscape. Measures like drip irrigation and 
sprinkler will be installed to ensure the reduction 
of water demand for landscaping. 

29. Make suitable provisions for using solar 
energy as alternative source of energy. 
Solar energy application should  be 
incorporated for illumination of common 
areas, lighting for gardens and street lighting 
in addition to provision for solar water 
heating. Present a detailed report showing 
how much percentage of backup power for 
institution can be provided through solar 
energy so that use and polluting effects of 
DG sets can be minimized. 

Provisions for using the solar energy like solar 
water geysers and solar street lights will be made 
at the time of bringing the project in the 
operation. 
Details of energy to be saved by the project by 
installation of solar appliances have been 
presented along with the EIA report made for the 
Environment Clearance.Street lighting plan is 
enclosed as Aneexure-V. 
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30. Make separate provision for segregation, 
collection, transportation and disposal of e- 
waste. 

As the project is a construction project, so it 
could not be classified as the bulk producer. The 
generated E-waste in the operation phase will be 
disposed through authorized vendors. A separate 
site along with municipal waste collection point 
will be developed in the operation for the proper 
management of generated E-waste. 

31. Educate citizens and other stack-holders by 
putting up hoardings at different places to 
create environmental awareness. 

It will be done at post construction stage and 
before operation of the project. 

32. Traffic congestion near the entry and exit 
points from the roads adjoining the propose 
site project site must be avoided. Parking 
should be fully internalized and no public 
space should be utilized. 

Traffic will be managed by a group of trained 
personals in the project. Traffic circulation plan 
will be followed for the smooth running of the 
traffic and to make the ways devoid of any type 
of congestion.traffic circulation plan is enclosed 
Aannexure-VI. 

33. Prepare and present disaster management 
plan. 

Disaster Management Plan is made and submitted
along with EIA Report. 
 

34. The Project proponents shall ensure that no 
construction activity is undertaken without 
obtaining pre-environmental clearance. 

The project was granted Environmental 
Clearance by SEIAA, U.P. through vide Letter 
No. 701/Parya/SEIAA/5856-5746/2019 Dated-
15/01/2021A copy of the granted letter is 
enclosed as Annexure I. 

35. A report on the energy conservation 
measures conforming to energy 
conservation norms finalize by Bureau of 
Energy Efficiency should be prepared 
incorporating details about building 
materials and technology, R & U factors 
etc. 

For the energy conservation, practice of Led 
bulbs and BEE rated appliances will be used in 
the project by the management. 
A detail report along with other details 
regarding the power conservation as per the 
norms of Bureau Of Energy Efficiency has been 
presented with the EIA report. Street Lighting 
plan is enclosed as Annexure-V. 

36. Fly ash should be used as building material 
in the construction as per the provision of 
Fly Ash notification of September, 1999 and 
amended as august, 2003 (the
 above condition is  
applicable  only if  the project lies within 
100 km of Thermal Power 
Station). 

Fly ash bricks and PPC cement containing fly 
ash will be utilized for the development work of 
the project. 

37. The DG  Sets  to  be  used  during 
construction phase should use low Sulphur 
diesel type and should confirm to E.P. rules 
prescribed for air and noise
 emission 
standards. 

Complied. DG set being used at site runs on 
High Speed Diesel which causes low NOx 
generation and confirms the standards of E.P. 
rules prescribed for air and noise emission 
standard. Air and noise pollution reports are 
enclosed as Annexure. 
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38. Alternate technology to chlorination (for 
disinfection of wastewater) including 
methods  like ultra-violet radiation, 
Ozonation etc. shall be examined and a 
report submitted with justification of 
selected technology. 

A MBBR technology based captive STP will be 
installed to comply the condition and for the 
treatment of the sewage. Regular maintenance of 
the STP will be done by the management. 

39. The green belt design along the periphery 
of the plot shall achieve attenuation factor 
confirming to the day and night noise 
standards prescribed for residential land 
use. The open space inside the plot should 
be suitable landscaped and covered with 
vegetation of indigenous variety. 

Greenbelt along the boundary of the project will 
be developed as per the three tier system of the 
greenbelt norms. Samplings of long and tall 
species of trees will be planted to develop a 
greenbelt along the project boundary which can 
act as pollution barrier in the operation phase of 
the project. Landscape Plan is enclosed as 
Annexure-VII. 

40. The construction of the building and the 
consequent increase traffic load should be 
such that the micro climate of the area is   
not adversely affected. 

As it is a construction project, there will be 
minimal or no impact on microclimate due to 
construction of building and minor increase in 
traffic. All measures will be taken for the dust 
suppression and fugitive 
emission control. The load of traffic will be 
reduced by internalized parking. Traffic 
Circulation plan is enclosed as Annexure-VI. 

41. The building should be design so as to take 
sufficient safeguards regarding seismic 
zone sensitivity. 

Well this project is plotted colony project so 
there is no need of structure NOC from the 
respective authority. And individual plot owners 
will be responsible for NOC. 

42. High rise buildings should obtain clearance 
from aviation department or
 concerned 
Authority. 

Well this project is plotted colony project so there   
is no need of Height NOC from the respective 
authority.  

43. Suitable measures shall be taken to restrain 
the development of small commercial 
activities or slums in the vicinity of the 
complex. All commercial activities should 
be restricted to special areas earmarked for 
the purpose. 

Both during construction and operational stages, 
all measure will be undertaken to avoid 
development of slums and illegal commercial 
activities. 

44. It is suggested that literacy program for 
weaker section of society/women/adults 
(including domestic help) and under 
privileged children could be provided in a 
formal way. 

Project management is obligated for the up- 
lifting of the weaker section of the society. All 
possible efforts will be made to provide any kind 
of aid to them. 

45. The use of compact fluorescent lamps 
should be encouraged. A management plan 
for the safe disposal of used/damaged CFLs 
should be submitted. 

LED bulbs are being installed in the common 
areas of the project to minimize the energy 
consumption by the project. In the operation 
phase, unit owners will be convinced for the use 
of led bulbs and high star rated electrical 
appliances in their dwelling unit. 
Their disposal will be done as per the E- waste 
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rules. In the operation phase, apart from 
municipal waste collection point, a separate site 
will be earmarked for the management of 
generated e-wastes. 
Detailed plan for the disposal of e-waste was 
included in the EMP submitted along 
with EIA report. Street lighting plan is enclosed
as Annexure-V. 

46. It shall be ensured that all street and park 
lighting is solar powered 50% of the same 
may be provided  with dual (solar/electrical) 
alternatives. 

All the common areas lighting will be powered 
by solar energy. Solar powered street lights will 
also be erected in the project. 

47. Solar water heater shall be installed to the 
maximum possible capacity. Plans may be 
drawn up accordingly and submitted with 
Justification. 

Solar geysers will be installed before the 
operation of the project. Plans for the same have 
been discussed in the submitted EMP. 

48. Treated effluents shall be maximally 
reused to aim for zero discharged, where 
ever not possible, a detailed management 
plan for disposal should be provided with 
quantities and quality of waste water. 

452 KLD wastewater generated from the project 
which will be treated in 550 KLD. 362 KLD 
Recycled treated generated from the STP. This will 
be used for 172 kld for flushing, 79 KLD for
horticulture and 111 KLd discharges in to sewer.
Water balance diagram is enclosed as Annexure-
XI 

49. The treated effluent should normally not be 
discharged into public sewers with 
terminal 
treatment  facilities  as  they adversely 
affect the hydraulic capacity of STP, if 
unable, necessary permission from 
authorities 
should be taken . 

Surplus sewage and treated water from ETP will 
be discharge from the project. Permission for the 
same has been taken from GDA. A copy of the 
sewer permission is enclosed as Annexure-VIII  

50. Construction activities including 
movement of vehicles should be so 
managed so that no disturbance is caused to 
nearby residents. 

Construction activities will be undertaken during 
day time and heavy traffic is allowed only during 
non peak hours. 

51. All necessary statutory  clearances  should 
be obtained and submitted before start of 
any construction activity and if
 this condition is violated the 
clearance, if and when given, shall be 
automatically deemed 
to have been cancelled. 

 It is being complied. All the necessary 
clearances for the development of the project will 
be obtained from concerned authorities. When 
construction work will be completed, for 
operation of the project, remaining NOCs will be 
obtained for the operation phase. 

52. Parking areas should be in accordance with 
norms of MoEF, Government of India. 
Plans may be drawn up
 accordingly and 
submitted. 

Parking will be provided as per the 
MoEF&CC and GDA by-Laws. 
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53. The location of STP should be such that it   
is away from human habilitation and does 
not caused problem of odor. Odorless 
technology options should be examined and 
a report submitted. 

STP will be installed at the basement of the 
building and Odorless technology for the STP 
will be adopted to create an odor free ambience. 

54. The environmental management plan should 
also include the break up costs on various 
activities and the management issues also so 
that the residents also participate in the 
implementation of the environmental 
management plans. 

EMP with cost break-up of the included 
environmental activates was produced with 
submitted EIA report. The management is 
obligated to follow the prepared EMP for better 
environmental safeguards.  

55. Details plans for safe disposal of STP 
sludge shall be provided along with 
ultimate disposal location, quantitative 
estimates and measures proposed. 

STP sludge will be utilized as manure for the 
horticulture purpose. Sometime if sludge will not 
be utilized, it will be dumped to farmer’s field as 
per their need basis. 

56. Status of project as on date shall be 
submitted along with photographs from 
North, South, West and East side facing 
camera and adjoining areas should be 
provided. 

It will be Complied. 

57. Specific location along with dimensions 
with reference to STP, Parking open areas 
and Green belt etc. should be provided on 
the layout plan. 

Project layout plan along with the locations of 
STP, green area, parking etc has been enclosed 
as Annexure-IX. 

58. The DG Sets shall be so installed so as to 
confirm to prescribed stack height and 
regulations and also to the noise standards 
as prescribed. Details should be submitted. 

The installation of DGs and their stacks will be 
done as per the guidelines issued by CPCB for 
DG sets. Stack height will be more than the 
height of the highest tower of the project just to 
comply CPCB norms. Emission form the stack 
will be monitored. regularly by NABL approved 
lab. 

59. E-Waste Management should be done as per
MoEF guideline. 

E - waste generation will be managed as per E-
waste rules. 

60. Electrical waste should be segregated and 
disposed suitable as not imposed 
Environmental Risk. 

Agreed. Electrical waste generation will  be 
managed as per E-waste rules. 

61. The use of suitably processed plastic waste 
in the construction of road should be 
considered. 

Plastic wastes like cement bags will be used 
while development of the roads in the 
project premises. 

62. Displaced persons shall be suitably 
rehabilitated as per prescribed norms. 

As the project site was a vacant land so there was 
no settlement of any community hence 
rehabilitation and resettlement didn’t happened 
before starting of the construction work. 

63. Dispensary for first aid shall be provided. First aid boxes at various locations will be
provided both in construction phase.  
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64. Safe disposal arrangement of used toiletries 
item in hotels should be insured. Toiletries 
items could be given complementary to 
guests, adopting suitable measures. 

As it is Group housing Project this condition is 
not applicable. 

65. Diesel generating set stacks should be 
monitored for CO & HC. 

Diesel generating set stacks will be monitored for
CO & HC in operation phase. 

66. Ground water downstream of rain water 
harvesting pit nearest to STP should be 
monitored for bacterial contamination. 
Necessary hand pump should be provided 
for sampling. The monitoring is to be 
done both pre & post monsoon season. 

RWH pit nearest to STP location will be 
monitored both in pre and post monsoon during 
operational phase. 

67. The green belt shall consist of 50% trees, 
25% shrubs and 25% grass as per MoEF 
norms. 

The landscape area will be developed in the area 
of 195885.72 m2 which is 10% of the net plot 
area. The proposed landscape will be developed 
as per the CPCB standards. Ornamentals and 
evergreen trees will be planted in the landscape 
area.  

68. A separate electric meter shall be provided 
to monitor consumption of energy for the 
operation of sewage/ effluent treatment in 
tanks. 

Separate and dedicated meters for the electric 
and sewage quantity will be provided to the 
proposed STP. 

69. An energy audit should be annually carried 
out during the operational phase and 
submitted to the authority. 

Energy Audit shall be carried out during
operational phase. 

70. Project proponents shall endeavor to obtain 
ISO: 14001 certificates. All general and 
specific conditions mentioned under this 
environmental manual to be prepared for 
the certificate purposes and compliance. 

The project proponent and the project are 
obligated to match the benchmarks of ISO: 
14001 for providing a better environmental 
management. 

71. Environmental Corporate Responsibility 
(ECR) plan along with budgetary provision 
amounting to 2% of total project cost shall be 
submitted (within the month) on need base 
assessment study in the study area. Income 
generating measures which can help in 
upliftment of weaker section of society 
consistent with the traditional skills of the 
people identified. The program me can 
include activities such as old age homes, rain 
water harvesting provisions in nearby areas, 
development of fodder farm, fruit bearing 
orchards, vocational training etc. In addition, 
vocational training for individuals shall be 
imparted so that poor section of society can 
take up self employment and jobs. Separate 
budget for community development activities 
and income generating programmers shall be 
specified. Revised ECR plan is to be 

CSR plan along with the break of the cost and 
activities has been submitted to the Directorate of 
Environment, U.P. The total cost decided for the 
CSR activities was equal to the 2% of the total 
project cost. 
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submitted within 3 month. Falling which, the 
environmental Clearance shall be deemed to 
be cancelled. 

 
72. 

Appropriate safety measures should be made 
for accidental fire. 

Appropriate safety measures will be provided as 
per guidelines of District Fire Department.  

73. Smoke meters should  be installed as 
warning measures for accidental fires. 

Smoke detectors will be installed in the towers to 
detect any fire accident. 

74. Plan for safe disposal of R.O reject is to be 
submitted. 

As of now, RO plant is not proposed in the 
project for the operation phase hence this 
condition is not applicable. 

 

SPECIFIC CONDITIONS 
S. No. Condition Compliance Status 

1.  If the proposed project falls in critically 
(CPAs), severely polluted area (SPAs) the 
provisions of the mechanism farmed 
regarding compliance of Hon’ble NGT 
order in OA 1038/2018 dated 19/08/2019 
by MoEF&CC, Govt of India vide letter 
dated-31/10/2019 shall be followed in letter 
and spirit. 

To sum up this point CEPI Certificate is 
enclosed as Annexure-X. 

2.  All the additional conditions for grant of 
consent to establish (CTE)/consent to 
operate (CTO) related to pollution 
mitigation measure as prescribed in the 
office memorandum of MoEF&CC. GoI. 
Dated 31/10/2019 and seemed fir by UP 
Pollution control Board in the consent 
orders shall be followed by project 
proponent. 

Complied. 

3.  The project proponent shall submit within 
the next 3 months the details of solar power 
plant and solar electrification details within 
the project. 

It will be complied before the installation of 
solar appliances in the project. A detailed 
report will be intimated to the concerned 
authorities. 

4.  The project proponent shall ensure to plant 
broad leave trees and their maintenance. 
The CPCB guidelines in this regard shall be 
Followed. 

Agreed. It will be complied according to the 
CPCB guidelines for the plantation. 
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5.  The project proponent shall submit within 
the next 3 months the details on 
quantification of year wise CER activities 
along with cost and other details. CER 
activities must not be less 2% of the project 
cost. The CSR activities should be related to 
mitigation of Environmental Pollution and 
awareness for the same. 

CSR plan along with the break of the cost and 
activities has been submitted to the Directorate 
of Environment, U.P. The total cost decided for 
the CSR activities was equal to the 2% of the 
total project cost. 

6.  The project proponent shall submit within 
the next 3 months the details of estimated 
construction waste generated during the 
construction period and its management 
plan. 

Complied.  

7.  The project proponent shall submit within 
the next 3 months the details of segregation 
plan of MSW. 

Complied. 

8.  The project proponent shall ensure that 
waste water is properly treated in STP and 
reused maximum for gardening, flushing 
system etc. For reuse of water for irrigation 
sprinkler and drip irrigation system shall 
be installed and maintained for proper 
function. 

It will be strictly ensured in the operation phase 
of the project and complied so that the water 
should not be wasted unnecessarily. 

9.  The project proponent will ensure that 
proper dust control arrangements are made 
during construction and proper display 
board is installed at the site to inform the 
public the steps taken to control air 
pollution as per the Construction and 
Demolition Waste Management Rules. 

Water sprinklers will be used along with green 
barriers to control dust emission in the 
construction phase of the project. 

10.  The project proponent shall install micro 
solar power plants, toilets in nearby villages, 
public place or school from CSR fund of the 
project for which EC is granted in addition 
to and water harvesting pits and carbon 
Sequestration parks/designed ecosystem. 

Agreed. CSR will be done as per Company Act,
2013. 

11.  The Project proponent shall obtain the forest 
clearance and permission of central and state 
government as per law under the provisions 
of forest (Conservation) act, 1980 before the 
start of the wok. 

Well this project is plotted colony project so
there is no need of structure NOC from the 
respective authority. And individual plot owners 
will be responsible for NOC. 
 

12.  In compliance to Hon’ble supreme court 
order dated 13/01/2020 in IA no. 
158128/2019 in writ petition no. 
13029/1985 (MC Mehta Vs GOI and others) 
anti-smog guns shall be installed to reduce 
dust during excavation. 

Agreed. It will be complied. 
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13.  If the proposed project is situated in notified 
area of ground water extraction, where 
creation of new wells for ground water 
extraction is not allowed, requirement of 
fresh water shall be met from alternate 
water sources other than ground water or 
legally valid source and permission from the 
competent authority shall be obtained to use 
it. 

No ground water is being extracted from the 
project site.  

14.  Individual projects shall obtain separate ECs 
as per EIA notification 2006 (as amended). 

Agreed. 

15.  Solar energy to be used alternatively on the 
road and common places for illumination to 
save conventional energy as per ECBC 
Code. 

Provisions for using the solar energy like solar 
water geysers and solar street lights will be 
made at the time of bringing the project in the 
operation. 
Details of energy to be saved by the project by 
installation of solar appliances have been 
presented along with the EIA report made for 
the Environment Clearance.Street lighting plan 
is enclosed as Aneexure-V. 

16.  The project proponent shall submit within 
the next 3 month the data of ground water 
quality including fluoride parameter to the 
limit of minimum deduction level for all six 
monitoring stations. 

Agreed. 

17.  15% area of the total plot area shall be 
compulsorily made available for the green 
area development including the peripheral 
green area. Plantation of trees should be of 
indigenous species and may be as per the 
consultation of local district Forest Officer. 

The landscape area will be developed in the 
area of 195885.72 m2 which is 10% of the net 
plot area. The proposed landscape will be 
developed as per the CPCB standards. 
Ornamentals and evergreen trees will be 
planted in the landscape area.Landscpe plan is 
enclosed as Annexure-VII. 

18.  The waste water generated should be treated 
properly in scientific manner i.e. domestic 
waste water to be treated in STP and 
effluent such as RO rejects with high TDS 
and other chemical bearing effluent shall be 
treated separately. 

Agreed. 
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19. Permission from local authority should be 
taken regarding discharge of excess water 
into the sewer line. 

Permission for the discharge of sewage and 
treated ETP water has been obtained from 
GDA. Copy of the sewer permission is 
attached as Annexure-VIII. 

20. The height, Construction built up area of the 
proposed construction shall be in the 
accordance with the exiting FAR norms of 
the competent authority & it should ensure 
the same along with survey number before 
approving layout plan & before according 
commencement certificate to proposed work. 
Plan approving authority should also ensure 
the zoning permissibility for the proposed 
project as per the approved development 
plan of the area. 

It will be complied. Building Plan has been 
approved by the GDA and development of 
the project will be done according to the 
plan. Layout plan is enclosed as Annexure-
IX 

21. “Consent for Establishment” shall be 
obtained from UP Pollution Control Board. 

For the development of the project, an 
application for Consent To Establish (CTE) 
has been  applied by Pollution Department. 

22. All required sanitary and hygienic measures 
should be in place before starting 
construction activities and to be maintained 
throughout the construction phase. 

During construction phase at the site, 
wastewater is managed with the help of soak 
pits and mobile toilets for worker. Safe 
drinking water facilities is also 
provided to the workers. 

23. Project proponent shall ensure completion of 
STP, MSW disposal facility, green belt 
development prior to occupation of the 
buildings. 

It will be ensured. 

24. Municipal solid waste shall be disposed/ 
managed as per Municipal Solid Waste 
(Management and Handling) Rules, 2016. 

Solid waste generated during both operation 
and construction phase will be managed 
through providing bins of different colour. 
The collection and disposal of waste will be 
managed by third party or civic bodies. 

25. Organic waste converter should be installed. It will be compiled at the time of operation 
phase of the project.  

26. The project proponent shall obtain forest 
clearance under the provisions of Forest 
(Conservation) Act, 1986, in case of the 
diversion of forest land for non-forest 
purpose involved in the project. 

There is no need of forest clearance in this 
project. If required will be taken from the 
respective authority.  

27. The project proponent shall obtain clearance 
from the National Board for Wildlife, if 
applicable. 

There is no sensitive area within the project 
vicinity of 5 and 10 kms.  
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28. The project proponent shall prepare a Site-
Specific Conservation Plan & Wildlife 
Management Plan and approved by the 
Chief Wildlife Warden. The 
recommendations of the approved Site-
Specific Conservation Plan / Wildlife 
Management Plan shall be implemented in 
consultation with the State Forest 
Department. The implementation report shall 
be furnished along with the six-monthly 
compliance report. (in case of the presence 
of schedule-I species in the study area). 

 

29. The project proponent shall obtain Consent to
Establish /Operate under the provisions of Air 
(Prevention & Control of Pollution) Act, 1981 
and the Water (Prevention & Control of 
Pollution) Act, 1974 from the concerned State 
pollution Control Board/ Committee. 

Complied.  

30. The project proponent shall obtain the 
necessary permission from the Central 
Ground Water Authority, in case of drawl of 
ground water/ from the competent authority 
concerned in case of drawl of surface water 
required for the project. 

No ground water is being abstracted from 
the project site.  

31. The project proponent shall obtain 
authorization under the Hazardous and other 
Waste Management Rules, 2016 as amended 
from time to time.  
 

Agreed.  

32. Self environmental audit shall be conducted 
annually. Every three years third party 
environmental audit shall be carried out and 
report submitted to SELAA, U.P. 

Agreed. 

33. Provision shall be made for the housing of 
construction labour within the site with all 
necessary infrastructure and facilities such as 
cylinder for cooking, mobile toilets, mobile 
STP, safe drinking water, medical health 
care, creche and First Aid Room etc. 

As the local labors will be hired for the 
project from nearby areas so the shelters and 
hutments is developed for their residence for 
only few labor who came from far away in 
the project premises. But at the project site, 
arrangements for safe drinking water and 
sanitation are provided to the labors. 

34. Adequate drinking water and sanitary 
facilities should be provided for construction 
workers at the site. Provision should be 
made for mobile toilets. The safe disposal of 
wastewater and solid wastes generated 
during the construction phase should be 
ensured. 

As the local labors will be hired for the 
project from nearby areas so the shelters and 
hutments is developed for their residence for 
only few labor who came from far away in 
the project premises. But at the project site, 
arrangements for safe drinking water and 
sanitation are provided to the labors. 
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35. The solid waste generated should be 
properly collected and segregated. Dry/inert 
solid waste should be disposed off to the 
approved sites for land filling after 
recovering recyclable material. 

Agreed. 

36. Corporate Environmental Responsibility 
(CER) shall be prepared by the project 
proponent and the details of the various 
heads of expenditure to be submitted as per 
the guidelines provided in the recent CER 
notification No. 22-65/2017-1A.III dated 
01/05/2018. A copy of resolution of board of 
directors shall be submitted to the authority. 
A list of beneficiaries with their mobile 
nos./address should be submitted along with 
six monthly compliance reports. 

CSR plan along with the break of the cost 
and activities has been submitted to the 
Directorate of Environment, U.P. The total 
cost decided for the CSR activities was equal 
to the 2% of the total project cost. 

37. No parking shall be allowed outside the
project boundary. 

Traffic circulation plan plan is enclosed as 
Annexure-VI 

38. Digging of basement shall be undertaken in 
view of structural safety of adjacent 
buildings under information/consultation 
with District Administration/Mining 
Department. All the topsoil excavated during 
construction activities should be stored for 
use inhorticulture /landscape development 
within the project site. Additional soil for 
leveling of the proposed site shall be 
generated within the sites (tothe extent 
possible) so that natural drainage system of 
the area is protected andimproved. 

Agreed. 

39. Surface rain water has to be collected in 
kacchha pond for ground water recharging 
and irrigation of horticulture and peripheral 
plantation. 

Agreed. 

40. The approval of competent authority shall be 
obtained for structural safety of the buildings 
due to any possible earthquake, adequacy of 
fire fightingequipments etc. as per National 
Building Code including measures from 
lighting. 

It will be Complied at the time of operation 
phase of the project.  

41. Disposal of muck during construction phase 
should not create any adverse effect on the 
neighboring communities and be disposed 
off taking the necessary precautions for 
general safety and health aspects of people, 
only in approved sites with the approval of 

As it’s a Greenfield project so there will be 
Less generation of mucks during 
construction. Water sprinkling will be done.   
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competent authority. 

42. The diesel generator sets to be used during 
construction phase should be low 
sulphurdiesel type and should conform to 
Environments (Protection) Rules prescribed 
for airand noise emission standards. 

Complied. DG set being used at site runs on 
High Speed Diesel which causes low NOx 
generation and confirms the standards of 
E.P. rules prescribed for air and noise 
emission standard.  

43. Ambient noise levels should conform to 
residential standards both during day and 
night. Incremental pollution loads on the 
ambient air and noise quality should be 
closely monitored during construction phase. 
Adequate measures should be made to 
reduce ambient air and noise level during 
construction phase, so as to conform to the 
stipulated standards by CPCB/UPPCB. 

Agreed. It will be complied. 

44. The green area design along the periphery of 
the plot shall achieve attenuation factor 
conforming to the day and night noise 
standards prescribed for residential area and 
pollution also reduced. The open spaces 
inside the plot should be landscaped and 
covered with grass and shrubs. Green area 
Development shall be carried out 
considering CPCB guidelines 
includingselection of plant species and in 
consultation with the local DFO/ Agriculture 
Dept. 

The landscape area will be developed as per 
the CPCB standards. Ornamentals and 
evergreen trees will be planted in the 
landscape area. Plantation will be done 
along the periphery of the project to develop 
a greenbelt which will act as a pollution 
barrier to the project. 

45. The building should have adequate distance 
between them to allow movement of fresh 
air and passage of natural light, air and 
ventilation. 

The design of the building has been 
proposed in a way that it will allow 
movement of fresh air and passage of 
natural light, air and ventilation. 

46. Pavements shall be so constructed as to 
allow infiltration of surface run-off of rain 
water. Construction of pavements around 
trees should be able to facilitate suitable 
watering, aeration and nutrition to the tree. 

Pavements will be done to maximize the 
catchment area for the rain water harvesting. 
Paved area will be maintained clean for 
proper rain water harvesting process. 
Plantation bed will be bordered by the 
pavements to avoid any spillage of water in 
the project. 

47. Roof top water in rainy season is to be 
discharged into RWH pits for ground water 
recharging. Arrangement shall be made that 
waste water and storm water do not get 
mixed. 

381 RWH pits will be developed for the 
roof top rain water harvesting. Storms 
water drains and waste water drains will 
be erected separately. 
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48. All the internal drains are to be covered till
the disposal point.

49. This environmental clearance is issued
subject to land use verification. Local
authority / planning authority should ensure
this with respect to Rules, Regulations,
Notifications, Government Resolutions,
Circulars, etc. issued if any.

Agreed. 

50. Reflecting paint should be used on the roof
top and side walls of the building tower for
cooling effect. Concealing factual data and
information or submission of false/fabricated
data and failure to comply with any of the
conditions stipulated in the Prior
Environmental Clearance attract action
under the provision of Environmental
(Protection) Act, 1986.

Reflecting paint will be used  on the roof 
top and side walls of the building tower. 
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :01/06/2022  To  31/05/2027

 To ,
Shri  ANKUR  AGGARWAL
M/s  M/S DURGA ENTERPRISES PRIVATE LIMITED
1/2m to 468/2m,pasonda,jagola,near rajander nagar metro

station,sahibabad,ghaziabad,201005,GHAZIABAD,201007
GHAZIABAD

Please refer to your Application Form No.-   16234776  dated -  03/05/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

Ref No. -
156044/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2022

Dated:- 01/06/2022

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

NA Metric Tonnes/Day 0

C- Product with capacity :

Product Detail
Name of Product Product Quantity

NA 0

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Municipal Supply GDA 349.0

3. Quantity of effluent (ln KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 521.0
Others(Plantation) 79.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Diesel 0.424 DG SETS

5      For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
     For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/05/2027 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1-   This consent to establish is valid for the development of industrial park. The Project shall be
constructed as per approved map from the competent authority. In case of any change in capacity,
the project will have to intimate the Board. For any enhancement of the above, fresh Consent to
Establish has to be obtained from U.P. State Pollution Control Board. PP shall strictly implement the
Pollution mitigating measures issued by the Hon'ble Supreme Court/National Green Tribunal (NGT),
CPCB, EPCA, UPPCB, MOEF etc. time to time besides daily water sprinklers & use of anti smog
gun and PTZ cameras at the project during construction period. Unit shall comply with the
conditions of Environmental Clearance issued by competent authority.
2-   This CTE shall not have any impact on prosecution proceedings for past default which are being
carried on separately by UPPCB.
3-   Project Proponent shall not use Ground Water.
4-   Project Proponent shall use water from municipal supply only as per proposal submitted by PP.
5-   Project shall use PNG as a fuel in proposed Generator set as per proposal/Affidavit submitted by
PP
6-   The Project Proponent shall not allowed to install any type of -boiler/Furnace/Water polluting
units/Air Polluting units/Machinery/Equipment’s etc .
7-   The Project Proponent is liable to pay compensation for any environmental damage caused by it,
as fixed by the Hon’ble Supreme Court, Hon’ble High Court, Hon’ble National Green Tribunal,
Central Pollution Control Board and Uttar Pradesh Pollution Control Board
8-   Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution)Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended.
9-   Project shall install Sewage Treated Plant of capacity 550 KLD (as per EC) & treated water shall
be used in horticulture/flushing/dual plumbing etc.
10- At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.
11- Project shall develop proper. green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height lants should beplanted which shall be properly
protected and proper arrangements shall be made.
12- Unit shall ensure to development of green belt based on Miyawaki method.
13- Project shall comply the order passed passed by Honble NGT and CAQM time to time.
14- Project shall install acoustic enclosures on Generator set with adequate stack height as per CPCB
norms.
15- All construction activities shall be according to authority guidelines and after approval or
approved plan.
16-  Project shall not use ground water in construction activities. Only STP treated water shall be
used.
17- Unit will put tarpaulin scaffolding around the area of construction and the building for effective
and efficient control of dust emission generated during construction of the project.
18- The construction material of any kind stored on site will be fully covered in allrespect so that it
does not disperse in the air in any form
19- All the construction material & debris will be carried in trucks or vehicles which are fully
covered and protected so as to ensure that the construction debris or construction material does not
get dispersed into the air or atmosphere in any form whatsoever.
20- The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf
21- The transportation of construction material and debris waste to construction site,dumping site or
any other place will be carried out in accordance with rules.
22- Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment
23- Project shall obtain NOC from fire department and Airport Authority of India, if required and
submit copy of NOC to board.
24- Separate power connection with energy meter shall be provided for the Pollution Control
Equipment’s(STP) and record of power consumption and chemicals consumption for the operation
of pollution control equipment shall be maintained separately
25-  Project proponent shall’ comply their affidavit dated 12.05.2022 submitted to Board.
26- Since the proposed project falls in critically polluted area(CPAs), severely polluted area (SPAs)
the provision of the mechanism farmed regarding compliance of Hon’ble NGT order in OA
1038/2018 dated 23-08-2019 by MoEF&CC, Govt. ofIndia vide letter dated 31-10-2019 shall be
followed in letter and spirit andProject proponent shall comply Office Memorandum of UPPCB
NoH48273/C-1/NGT-83/2020 Dated 27-02-2020 for standards for stack emission,effluent discharge
and mitigation measures to control Air, Water and LandPollution in critically and severally polluted
area.
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CEO-1

Copy To -

Regional Officer, UPPCB, Ghaziabad.

CEO-1

27-  Unit shall establish Miyawaki forest as perthe GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. ofEnvironment,forest and climate change and BG of Rs. 50,000/- be
depositedwithin a months time along with the proposal for proposed plantation.
28-  Unit shall comply with the CAQM (Commissionfor Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62and other direction issued time to time regarding use of
cleaner fuel.
29-  Unit shall comply with the CAQM (Commissionfor Air Quality Management in NCR and
Adjoining Areas) direction no. 55regarding DG sets.
30- The PP shall ensure that the units which shall be established in the industrial estate have obtained
prior CTE as per the laid procedure for specified permitted categories of white (No water and Air
polluting ) and green (No Air and water polluting and no water extensive units) only. No red and
orange category industry shall be permitted.
31. All units which will be established in industrial estate shall comply with the Noise Pollution
(Regulation and Control) Rule 2000,  all project shall take adequate measures for control of noise
from its own sources within the premises so as to maintain ambient air quality standards in respect of
noise as the industrial estate is situated nearby residential area.
32-  A Bank Guarantee of Rs. 10,00,000/- (Rs Ten lacs only ) shall be submitted within 30 days
including the above condition which will be valid for 05 years otherwise this consent to establish
shall be deemed to be withdrawn. 
33.Landuse change and sub divisional charges payment of GDA,CTO fees,water cess of erstwhile
unit and other dues of Municipal corporation should be adhered to ,failing which this CTE will be
deemded as revoked.
34.It will be mandatory for PP to get all necessary clearances as per the private industrial Estate
policy of UP Govt failing which CTE would be deemed revoked
35.NOC from fire deptt.,forest clearance is also mandatory to be obtained by PP
36.In case of any adverse decision in appeal application in aforesaid order pertaining to SDMs order
for mutation of proposed land is taken,this CTE would be automatically deemed revoked.

     Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  01/07/2022  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 01/06/2022
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CIN; U70102UP196 8PTGOU2587 
HEGO. OfF:- KH NO 448, 449 , 450, V!LU~GE .JAGOLP. 

To, 
Reginol Officer, 
UPPCB L' 

GHAZIABAO UTTAR PRADESH 20100 1 

EMAIL 10 - ~~r:m~ -~nt~rH.r!~!'!s~OOO.ct:gmaiLcom 

19/226, S<ityam, Vasundhara, 
Ghaziabad, Uttar Pradesh 201004 

- ----

Sub: Ref. to your letter no. 1639/235/2021 dated 02-12-2021 read with 
letter no. 535/S.T. ·s.D.M/GZB/2021 dated 20.12.2021 form office of the 
SDM, Ghaziabad regarding deposit of Environmental compensation 
mitigation 'charge against M/s. Durga Enterprises Private Limited, 
Sahibabad, Ghaziabad. 

Sir, 

With reference to above captioned subject this to inform you that we have 
deposited the Environmental compensation mitigation charge as demanded by 
"SDM-GHAZIABAD" letter no. 535/S.T. S.D.M/GZB/2021 dated 20.12.2021, 
through RTGS in the account _qf "CITY MAGISTRATE" SBI A/C 
N0.38176256654 of Rs. 25,00,000/- (Rupees Twenty Five Lakh only) vide UTR _, 
NO. UTIBR52Q226512.00359727 Dated 12/05/2022. We also like to inform you 
that we have made all the dues against the con1pany. There is no dues against 
us as on date . .... 

We also like to mention that dur:ing survey of your team there was no 
construction was carried by the company. The construction was carried by the 
individual customers to whom company · was allotted the plot.. For that we 
submitting an undertaking regarding the construction vide Annexure No.1 

Further we also like to inform. you that we have applied for Revision and 
Expansion of "Durga Industrial park'' before "SEIAA" on dated 25.02.2021. 
Kindly consider the same for further process. The Acknowledgement of the 
application has been annexed vide Annexure No.2 

Thanking You 

:or Durga Enterprises Ptrivate Limited 
.or Ourga Enterpn~es Pvt. ~to. 

AUffiorized Sign~ed SignatoJy 
Dated: 12.05.2022 

~u..~: -

\- ~ ~~ Le.rk ,._ (1) fi ~ R. \c.~ ~~'" \-
2_ - I ; ~'- _. . • 

~!-' \ / 
~/ f\i) J./' <)•c-tt¥ 

v~/\ ~~\ ,-, . ~"1\ I ..... .. 

. {•, \ ·' ... .. \ , . :!"'") \ . ,-. ·; . 
.. . :~ ":~ r~:-~~ ~. .:~. : ... ~. '~-';. 

;, • 1 •• ,I: ·" • • -~~; .~ . ( 't::· .. :· .... ?' : .... ... . ~ . . ' 
if•~'-

·' 
..., 

86



Scanned by TapScanner

87



Scanned by TapScanner

88



89



DURGA ENTERPRISES PRIVATE LIMITED 

CIN : U70102UP1968PTC002587 
ADDRESS : FLAT No.009, Ground Floor,  

JM Park Sapphire, Vaishall, Ghaziabad, U.P.-201012 
Ph. No. 98105-46779  

Email :- durgaenterprise.2000@gmail.com 

Date: 19.05.2022 

To, 

Regional Officer, 

Uttar Pradesh Pollution Control Board, 

Ghaziabad 

Sir, 

Please be informed that the industrial park being developed 

by M/s Durga Enterprises Private Limited is being developed 

under the project, the details of which are as follows: 

1. A total of 366 plots of different sizes are proposed in

the industrial park, in which 341 green category 

industries and 25 white category industries are 

proposed. 

2. No water polluting and air polluting industries are

proposed to be established in the industrial park. 
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3. Ground water will not be used by the proposed

industries for domestic purposes. 

4. No solid/liquid fuel will be used by the proposed

industries. 

5. At present, about 02 percent construction has been

done in the industrial park being developed by M/s 

Durga Enterprises Private Limited. 

6. Only PNG / CNG will be used as fuel in the generator to

be installed for alternative power supply in the said 

industrial park. 

7. The proposed industries in the industrial park will

ensure that the orders/instructions passed by the 

Commission for Air Quality Management in National 

Capital Region and Adjoining Areas / CPCB / Hon'ble 

NGT / Hon'ble Court from time to time are followed in 

letter and spirit. 

Thanking you. 

Applicant 
M/s Durga Enterprises Private Limited 

//TRUE TRANSLATED COPY//
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Table G-5: Final List of White Category of lndushi.es 

St Orgnl Industry Sector W1 W2 w A1 A2 A H W+A+H Revised 
No. Sl. No. Category 

1. 3 Assembly of air coolers I conditioners - - - - -- - - -- G-W 
,repairing and servicing 

2. 4 Assembly of bicycles ,baby carriages and - - - -- -- -- - -- G-W 
other small non motorizing vehicles 

3. 7 Bailing (hydraulic press)of waste papers - - - - -- - - -- G-W 

4. 9 Bio fertilizer and bio-pesti:ides wi1hout using - - - - -- -- - -- G-W 
inorgank chemicals 

5. 11 Biscuits trays etc from rolled PVC sheet (using - - - - -- -- - -- G-W 
automatic vacuum forming machines) 

6. 12 Blending and packing of tEB - - - -- -- -- - -- G-W 
7. 14 Block making of printing without foundry - - - -- -- -- - -- G-W 

(excluding wooden block making) 

8. 21 Chalk making from plaster of Paris ( only - - - - - - - -- G-W 
casting wi1hout boilers etc. (sun drying/ 
electrical oven) 

9. 25 Compressed oxygen gas from crude liquid - - - - -- -- - -- G-W 
oxygen (without use of any solvents and by 
maintaining pressure & temperature only for 
separation of other gases) 

10. 27 Cotton and woolen hosiers making (Dry - - - - - - - -- G-W 
process onlywithoutany dying/ wa~ing 
operation) 

11. 31 Diesel pump repairing and servicing ( - - - -- -- -- - -- G-W 
complete mechanical dry process) 

12 33 Electric lamp (bulb) and CFL manufacturing - - - - - - - -- G-W 
by assembling only 

50 

94



13. 34 Electrical and electronic item assembling ( - - - -- -- -- - -- G-W 
completely dry process) 

14. 23 Engineering and fabri:atim units (dry process - - - - -- - - -- 0-W 
without any heat trmtment / metal smface 
finishing operations I painting) 

15. 35 Flavoured betel nuts production/ grinding ( - - - - -- -- - -- G-W 
completely dry mechanical operations) 

16. 37 Fly ash bricks/ block manufacturing - - - -- -- -- - -- G-W 

17. 38 Fountain pen manufacturing by assembling - - - - -- -- - -- G-W 
only 

18. 39 Glass ampules and vials making from glass - - - - - - - -- G-W 
tubes 

19. 40 Glass putty and sealant (by mixingwi1h - - - - -- - - -- G-W 
machine ooly) 

20. 43 Ground nut docorticating - - - -- -- -- - -- G-W 

21. 44 Handloom/ carpet wmving (without dying - - - - -- -- - -- G-W 
and blmching operation) 

22 48 Leather cutting and stitching (more than 10 - - - - -- - - -- G-W 
machine and using motor) 

23. 51 Manufacturing of coir items from cocmut - - - -- -- -- - -- G-W 
husks 

24. 52 Manufacturing of metal caps containers etc - - - - -- - - -- G-W 
25. 55 Manufacturing of shoe brush and wire brush - - - - -- - - -- G-W 

26. 57 Medical oxygen - - - - -- - - -- G-W 

27. 60 Organic and inorganic nutrients (by physical - - - - -- -- - -- G-W 
mixing) 

28. 61 Organic manme (manual mixing) - - - -- -- -- - -- G-W 

29. 63 Packing ci powdered milk - - - -- -- -- - -- G-W 

30. 64 Paper pins and u clips - - - -- -- -- - -- G-W 

31. 58 Repairing of electri:: motors and genera tors ( - - - - -- -- - -- 0-W 
dry mechan:i::al process) 

32 74 Rope (plasti:: and cottm) - - - - - - - -- G-W 
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33. 76 Scientific and mathema:tkal instrument - -
manufacturing 

34. 78 Solar module non conventional energy - -
apparatus manufacturing unit 

35. 79 Solar power generation through solar - -
photovoltaic cell, wind power and mini hydel 
power (less than 25 MW) 

36. 83 Surgical and medical products assembling - -
only (not involving effluent I emission 
generating processes) 

Note : Under the column Revised Category, the full forms of the abbreviations are as follows : 

a. R-R means original category was Red and revised category is also Red 
b. R-0 means original category was Red and revised category is Orange 
c. 0-0 means original category was Orange and revised category is also Orange 
d. 0-G means original category was Orange and revised category is Green 
e. 0-W means original category was Orange and revised category is White 
f G-0 means original category was Green and revised category is Orange 
g. G-G means original category was Green and revised category is also Green 

h. G-Wmeans original category was Green and revised category is White 

- -- -- -- - -- G-W 

- - -- - - -- G-W 

- -- -- -- - -- G-W 

- - - - - -- G-W 

••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••• 
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I) List of Industries under 'RED' categories

A Industries identified by Ministry of Environment & Forests, Government of India as heavily polluting and covered under
Central Action Plan. Viz;

1 Distillery including Fermentation industry.
2 Sugar (excluding Khandsari)
3 Fertilizer (Basic) (excluding formulation)
4 Pulp and Paper (Paper manufacturing with or without pulping).
5 Basic Drugs.
6 Pharmaceuticals (excluding formulation).
7 Dyes and Dye-intermediates.
8 Pesticides (Technical) (excluding formulation).
9 Oil refinery (Mineral oil or Petro refineries).
10 Tanneries.
11 Petrochemicals (Manufacture of and not merely use of as raw material)
12 Cement
13 Thermal Power Plants
14 Iron and Steel (Involving processing from ore/scrap/Integrated steel plants.)
15 Zinc smelter
16 Copper smelter.
17 Aluminium smelter
18 Lead processing and battery reconditioning and manufacturing (including lead smelting).

B Industries manufacturing following products or carrying out following activities:-
1 Tyres and tubes (excluding Vulcanisation/Retreating/moulding).
2 Synthetic rubber
3 Glass and fiberglass production and processing.
4 Industrial carbon including electrodes and graphite blocks, activiated carbon, carbon black etc.
5 Paints and varnishes (excluding blending/mixing)
6 Pigments and intermediates.
7 Synthetic resins.
8 Petroleum products involving storage, transfer or processing.
9 Lubricating oils, greases or petroleum-based products
10

Synthetic fibers including rayon, tyre cord, polyester filament yarn.

11 Surgical and medical products involving prophylactics and latex.
12 Synthetic detergent and soap.
13 Photographic films and chemicals.
14 Chemical, petrochemical and electrochemical including manufacture of acids such as Sulphuric Acid, Nitric Acid, Phosphoric

Acid etc.
15 Industrial or inorganic gases.
16 Chlorates, perchlorates and peroxides.
17 Glue and gelatin
18 Yarn and textile processing involving scouring, bleaching, dyeing, printing or any effluent/emission generating process.
19 Vegetable oils including solvent extracted oils, hydrogenated oils.
20 Industry or process involving metal treatment or processes such as pickling, surface coating, paint baking, paint stripping,

heat treatment, phosphating or finishing etc
21 Industry or process involving electroplating operations.
22 Asbestos and asbestos-based industries.
23 Slaughter houses and meat processing units.
24 Fermentation industry including manufacture of yeast, beer etc.
25 Steel and steel products including coke plants involving use of any of the equipments such as blast furnaces, open hearth

Furnace, induction furnace or arc furnace etc. or any of the operations or processes such as heat treatment, acid pickling,
rolling or galvanizing etc

26 Incineration plant
27 Power generating plants (excluding D.G. Sets)
28 Lime manufacturing
29 Tobacco products including cigarettes and tobacco processing.
30 Dry coal processing/Mineral processing industries like ore sintering, palletization etc.
31 Phosphate rock processing plants
32 Coke making, coal liquefaction, coaltar distillation or fuel gas making
33 Phosphorous rock processing plants.
34 Explosive including detonators, etc.
35 Fire crackers.
36 Processes involving chlorinated hydrocarbon.
37 Chliorine, fluorine, bromine, iodine and their compounds.
38 Hydrocyanic acid and its derivatives.
39 Milk processing and dairy products (Integrated project)
40 Industry or process involving foundry operations.
41 Potable alcohol ( IMFL) by blending or distillation of alchohol.
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II) List of Industries under 'ORANGE' category

A Industries identified by Ministry of Environment & Forest, Government of India under "Orange" Category.
1 Manufacture of mirror from sheet glass and photoframing
2 Cotton spinning and weaving
3 Automobile servicing and repairs stations.
4 Hotels and restaurants
5 Flour mills (excluding Domestic Aatta Chakki)
6 Malted food
7 Food including fruits and vegetable processing
8 Pulphing and fermenting of coffee beans.
9 Instant tea/coffee, coffee processing.
10

Non-alcoholic beverages (soft drinks)

11 Fragrances and industrial perfumes
12 Food additives, nutrients and flavours.
13 Fish processing
14 Organic nutrients
15 Surgical and medical products not involving effluent/emission genrating processes
16 Laboratory-wares
17 Wire drawing (cold process) and bailing straps.
18 Stone crushers
19 Laboratory chemicals involving distillation, purification process
20 Tyres and tubes vulcanisation, vulcanisation, retreading moulding.
21 Pesticides/Insecticides/Fungicides/Herbicides/Agrochemical formulation
22 NPK Fertilizers/Granulation
23 Pharmaceuticals formulations.
24 Khandsari sugar

III) List of Industries under 'GREEN' category

A Industries in Small Scale, Cottage/Village category suggested under Annexure to Environment Department, Government of
Maharashtra, G.R. No.ENV/1088/672/CR-185 Desk-1 dated 18.3 1992 for issuance simplified NOC/Consent from Maharashtra
Pollution Control Board.

B All those industries or processes which are not covered under the "Red" and/or "Orange" category; entries not generating process
effluents or emissions. An illustrative list is provided.

1 Wasting of used sand by hydraulic discharge
2 Aatta-chakkies
3 Rice mullors
4 Steeping and processing of grains
5 Mineralised water
6 Dal mills
7 Bakery products, biscuits, confectionery
8 Groundnut decorticating (dry)
9 Supari (Betelnut) and masala grinding
10 Chilling plants and cold storages
11 Ice cream or Ice-making
12 Tailoring and garment making
13 Cotton and woolen hosiery
14 Apparel making
15 Handloom weaving
16 Shoelace manufacturing
17

Gold and silver thread zari work

18 Gold and sliver smithy
19 Leather footwear and leather products excluding tanning and hide processing
20 Musical instruments manufacturing
21 Sports goods.
22 Bamboo and cane products (only dry operations)
23 Cardboard or corrugated box and paper products (Paper or pulp manufacturing excluded.)
24

Insulation and other coated papers (Paper or pulp manufacturing excluded.)

25 Scientific and mathematical instruments.
26 Furniture (wooden and steel)
27 Assembly of domestic electrical appliances
28 Radio assembling
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29 Fountain pens.
30 Polythene, plastic and P.V.C. goods through extrusion/moulding.
31 Rope (cotton and plastic)
32

Carpet weaving

33 Assembly of air coolers, conditioners.
34 Assembly of bicycles, baby carriages and other small non-motorised vehicles.
35 Electronics equipment (Assembly)
36 Toys
37 Water softening and demineralised plants
38 Paint (by mixing process only)
39

Candles

40 Carpentry (excluding saw mill)
41 Oil ginning/expelling (no hydrogenation/refining)
42 Jobbing and machining
43 Manufacture of steel trunks and suitcases
44 Paper pins and U-clips
45 Block making for printing.
46 Optical frames
47

Powerlooms/handlooms (without dyeing & bleaching)

48 Printing press
49 Garments stitching, tailoring
50 Thermometer making
51 Footwear (rubber)
52 Plastic processed goods.
53 Medical and surgical instruments
54 Electronic and electrical goods.
55 Rubber goods industry.

Note
1. The industries which do not fall in any of the above mentioned 3 categories, decision with regard to their

classification will be taken by a committee at Head Office level comprising of APAE/WPAE/PSO.
2. In respect of the industries falling under A & B under 'GREEN' category, in the event of any

duplication/repeatation, the industry shall be treated to be falling under category 'A' which is entitled for the
benefit of simplified perpetual consent without charging of any consent fee.

99



Modified directions under section 18(1)(b) of the water (P&PC) act, 1974 and the air, (p&pc) act, 1981 regarding harmo
classification of industrial sectors under red/ orange/ green/ white categories.

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out notifications in 1989,
with the purpose of prohibition/ restriction of operations of certain industries to protect ecologically
sensitive Doon Valley. The notification introduced the concept of categorization of industries as " Red",
"Orange" and "Green" with the purpose of facilitating decisions related to location of these industries.
Subsequently, the application of this concept was extended in other parts of the country not only for the
purpose of location of industries, but also for the purpose of Consent management and formulation of
norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution Control
Boards interpreted it differently, a need arose to bring about necessary uniformity in its application across
the country. In order to harmonize the "Criteria of categorization", Directions were issued by CPCB under
Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to all SPCBs/PCCs to maintain
uniformity in categorization of industries as red, green and orange as per list finalized by CPCB, which
identified 85 types of industrial sectors as "Red", 73 industrial sectors as "Orange" and 86 sectors as
"Green".

The process of categorization thus far was primarily based on the size of the industries and consumption
of resources. The pollution due to discharge of emissions & effluents and its likely impact on health was not
considered as primary criteria. There was demand from the SPCBs / PCCs and industrial associations for
categorization of the industrial sectors in a more transparent manner. Accordingly, the issue was discussed
thoroughly during the national level conference of the Environment Ministers of the States, held in New
Delhi during April 06-07, 2015 and a "Working Group" comprising of the members from CPCB, APPCB,
TNPCB, WBPCB, PPCB, MPPCB and Maharashtra PCB is constituted to revisit the criteria of categorization of
industries and recommend measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the Pollution
Index which is a function of the emissions (air pollutants), effluents (water pollutants), hazardous wastes
generated and consumption of resources. For this purpose the references are taken from the the Water
(Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various
pollutants under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index PI of any industrial sector is a number from 0 to 100 and the increasing value
of PI denotes the increasing degree of pollution load from the industrial sector. Based on the series of brain
storming sessions among CPCB, SPCBs and MoEFCC , the following criteria on "Range of Pollution Index"
for the purpose of categorization of industrial sectors is finalized.

Industrial Sectors having Pollution Index score of 60 and above - Red category
Industrial Sectors having Pollution Index score of 41 to 59 - Orange category
Industrial Sectors having Pollution Index score of 21 to 40 - Green category
Industrial Sectors having Pollution Index score incl.&upto 20 - White category

The newly introduced White category of industries pertains to those industrial sectors which are practically
non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum forming machines),
Cotton and woolen hosiers making (Dry process only without any dying/washing operation), Electric lamp
(bulb) and CFL manufacturing by assembling only, Scientific and mathematical instrument manufacturing,
Solar power generation through photovoltaic cell, wind power and mini hydel power (less than 25 MW).

The salient features of the "Re-categorization" Exercise are as follows :
Due importance has been given to relative pollution potential of the industrial sectors based on

scientific criteria . Further, wherever possible, splitting of the industrial sectors is also considered based on
the use of raw materials, manufacturing process adopted and inturn pollutants expected to be generated.

The Red category of industrial sectors would be 60.
The Orange category of industrial sectors would be 83.
The Green category of industrial sectors would be 63.
Newly introduced White category contains 36 industrial sectors which are practically nonpolluting.
There shall be no necessity of obtaining the Consent to Operate for White category of industries. An

intimation to concerned SPCB / PCC shall suffice.
No Red category of industries shall normally be permitted in the ecologically fragile area / protected

area.

The purpose of categorization is to ensure that the industry is established in a manner which is consistent
with the environmental objectives. The new criteria will prompt industrial sectors willing to adopt cleaner
technologies, ultimately resulting in generation of fewer pollutants. Another feature of the new
categorization system lies in facilitating self-assessment by industries as the subjectivity of earlier
assessment has been eliminated. This "Re-categorization" is a part of the efforts, policies and objective of
present government to create a clean & transparent working environment in the country and promote the
Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent Monitoring Systems in
the polluting industries, Revisiting of the CEPI (Comprehensive Environment Pollution Index) concept for
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assessment of polluted industrial clusters, Revision of existing industrial Emission/Effluent discharge
standards, initiation of special drive on pollution control activities in Ganga River basin and many more in
coming future.

CPCB Circular Dt. 07/03/2016 - Modified directions under section 18(1)(b) of the water (p&pc) act,
1974 and the air, (p&pc) act, 1981 regarding harmonization of classification of industrial sectors under red/
orange/ green/ white categories.

MPCB Circular Dt. 03/06/2016 - Modified Directions u/s 18(1)(b) of the Water (p&cp) Act, 1984 and
the Air (p&cp) Act, 1981 regarding harmonization of Classification of industrial sectors under Red/ Orange/
Green/ White Categories.

Archive
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Item No. 05 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1038/2018 

News item published in "The Asian Age" Authored by Sanjay Kaw 
Titled "CPCB to rank industrial units on pollution levels" 

Date of hearing: 10.07.2019 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 For Applicant(s): NONE 

For Respondent (s): Mr. Pradeep Misra, Advocate for UPPCB 
Mr. TVS Raghavendra Sreyas, Advocate for 
APPCB 
Mr. Dhanajay Baijal, Advocate for TSPCB 
Mr. Jogy Scaria, Advocate for KSPCB 
Ms. Sakshi Popli, Advocate for DPCC 
Mr. Rajkumar, Advocate for CPCB 

ORDER 

1. The issue for consideration is the remedial action against the

polluting industries in the identified polluting industrial clusters. The

Tribunal, vide order dated 13.12.2018, treated the news item

published in “The Asian Age” dated 06.12.2018 authored by Mr.

Sanjay Kaw titled “CPCB to rank industrial units on pollution levels”

as an application in view of substantial question of environment

which could be dealt with by the Tribunal under Sections 14, 15 and

20 of the National Green Tribunal Act, 2010.

2. We may note the background of the issue briefly. The Central

Pollution Control Board (CPCB) in exercise of its statutory functions

under the Air (Prevention and Control of Pollution) Act, 1981 (the Air
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Act), the Water (Prevention and Control of Pollution) Act, 1974 (the 

Water Act) and the Environment (Protection) Act, 1986 (the EPA Act) 

carried out the physical study of the industrial clusters in the country 

with reference to the Comprehensive Environmental Pollution Index 

(CEPI) which includes weightages on nature of pollutants, ambient 

pollutant concentrations, receptors (number of people affected) and 

additional high risk element.  On the basis of the study jointly carried 

out by the CPCB and State PCBs in 2009-10, 88 industrial clusters 

were notified as Polluted Industrial Areas (PIAs). These PIAs were 

ranked as ‘critically polluted area’ (CPA), ‘severely polluted area’ (SPA) 

and ‘other polluted areas’ (OPAs), depending upon the CEPI scores of 

each of these industrial areas.  Where the CEPI score crossed 70, the 

areas are designated as CPAs, where the index was between 60-70, 

they are designated as SPAs and those below 60 as OPAs.  As per the 

CPCB’s monitoring of industrial clusters based on CEPI-2009, 43 

industrial clusters in 16 cities were identified as CPAs and 32 were 

identified as SPAs. The CPAs and SPAs were to bring the pollution 

levels within the norms by formulating and implementing an action 

plan with short term and long term measures within one year or 

more. New units in the said areas were prohibited but such ban was 

later on lifted.   

 

3. In 2016, the criterion for determining CEPI was revised. CPCB revised 

its CEPI criteria and laid out components which included, scale of 

industrial activity, scale of exceedance of environmental quality (level 

of exposure), health related statistics and compliance status of 

industries. 

 

4. On 26.04.2016, the CPCB issued directions under Section 18 of the 

Air Act and the Water Act to the SPCB of Andhra Pradesh, Telangana, 
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Uttar Pradesh, Karnataka, Punjab, Jharkhand, Haryana, Gujarat, 

Govt. of NCT Delhi, Tamil Nadu, Maharashtra, Madhya Pradesh, 

Rajasthan, Chhattisgarh, West Bengal, Kerala, requiring continuous 

environmental quality monitoring in all CPAs and SPAs, installation 

of Continuous Ambient Air Quality Monitoring Stations (CAAQMS), 

Continuous Water Quality Monitoring Stations (CWQMS) for CEPI 

score evaluation as per revised formulae and to formulate their action 

plans before 15.06.2016.  The polluting sources were required to be 

notified in public domain on websites, environmental quality data was 

also to be placed in public domain, State Governments were to notify 

the scaled maps of the industrial areas.  The object of placing such 

data in public domain was to give warning for bringing the pollution 

levels within the prescribed limits.  The polluted clusters were to be 

kept in mind for permitting setting up of further industries or 

expanding of the existing industries.   

 

5. Based on the CEPI-2016 criterion, CPCB carried out further 

monitoring in the year 2017-18 where it was found that number of 

identified polluted industrial clusters went up to 100.  The said 

number includes 38 critically polluted, 31 severely polluted and 

remaining 31 as other polluted areas. 
 

 

6. The Tribunal vide order dated 13.12.2018 directed all the State 

Pollution Control Boards/Committees (PCCs) to finalize time bound 

action plans within three months so as to bring all polluted industrial 

clusters within the safe parameters under the provisions of the Air 

Act and the Water Act.  The SPCBs and CPCB were free to take 

coercive measures, including recovery of compensation for damages 

to the environment on ‘Polluter Pays’ principle and also to adopt 

precautionary measures on ‘Precautionary’ principle. The CPCB was 
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directed to serve a copy of the above mentioned order to all the SPCBs 

who were to furnish the same to the respective Chief Secretaries of 

the States for necessary action.  The MoEF&CC was directed to take 

steps on the basis of report of the CPCB. Action taken reports were to 

be furnished by the CPCB and the MoEF&CC to this Tribunal before 

31.05.2019. In the States, action plans were to be prepared by 

Committees headed by the Chief Secretaries.  

 

7. Ill effects of industrial pollution on the environment and public health 

are well acknowledged. This has made it necessary to strictly apply 

the principles of ‘Sustainable Development’ and permit any activity to 

be carried out without degrading the environment. The statutory 

scheme under the Air Act, the Water Act and the EPA Act provides for 

standards for air and water quality which must be maintained and 

violation thereof is a criminal offence1. Any violation has to be visited 

with stopping of polluting activity, prosecution and compensation for 

restoration of environment. Accordingly, in the order dated 

13.12.2018 this Tribunal observed: 
 

“5. Purpose of economic development in any region is to 
provide opportunities for improved living by removing 
poverty and unemployment. While industrial 
development invariably creates more jobs in any region, 
such development has to be sustainable and compliant 
with the norms of environment. In absence of this 
awakening or tendency for monitoring, industrialization 
has led to environmental degradation on account of 
industrial pollution. It is imperative to ensure that steps 
are taken to check such pollution to uphold statutory 
norms. Adequate and effective pollution control methods 
are necessary. 

 

6. Dust, smoke, fume and toxic gas emissions occur as a 
result of highly polluting industries such as thermal 
power plants, coal mines, cement, sponge iron, steel and 
ferrow alloys, petroleum and chemicals unless right 
technology is used and precaution taken. Industry 
specific clusters have not only become hazardous but 

                                                           
1 Section 7 read with Section 15 of the EPA Act, Section 24 read with Section 41 and Section 45A of the 
Water Act, Section 21 and Section 22 read with Section 37 of the Air Act.  
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also cause irreparable damage to our ecology and 
environment, often breaching the environment’s carrying 
capacity, adversely affecting public health. 

 

7. In Karnataka Industrial Areas Development Board vs. C. 
Kenchappa & Ors2, the Hon’ble Supreme Court 
observed, as guiding rules for Sustainable Development, 
that humanity must take no more from nature than man 
can replenish and that people must adopt lifestyles and 
development paths that work within the nature’s limit. In 
Vellore Citizens Welfare Forum Vs. Union of India, the 
Hon’ble Supreme Court recognized the Precautionary 
Principle and explained that environmental measures by 
the State Government and the statutory authorities must 
anticipate, prevent and attack the causes of 
environmental degradation. 

 

8. This Tribunal has applied the same principles in deciding 
matters before it in terms of Section 20 of the National 
Green Tribunal Act 2010. 

 

13. The action plan to be prepared in the States may be done 
by the Committee constituted by the Chief Secretary 
within one month from today as several Departments 
may be involved in the exercise. The final preparation of 
the action plan including its execution may be overseen 
by the Chief Secretary of the concerned State, along with 
the other connected major environmental issues of the 
States, such as pollution of river stretches, non-
attainment cities in terms of air quality and solid waste 
management, utilization of treated sewage, covered by 
order of this Tribunal dated 20.09.2018 in Original 
Application No. 673/2018, News Item Published in ‘The 
Hindu’ authored by Shri. Jacob Koshy titled “More river 
stretches are now critically polluted: CPCB”, order dated 
08.10.2018 in Original Application No. 681/2018, News 
Item Published In ‘The Times of India’ Authored by Shri. 
Vishwa Mohan Titled “NCAP with Multiple Timelines to 
Clear Air in 102 Cities to be released around August 15”, 
order dated 20.08.2018 in Original Application No. 
606/2018, Compliance of Municipal Solid Waste 
Management Rules, 2016 and order dated 27.11.2018 
in Original Application No. 148/2016, Mahesh Chandra 
Saxena Vs. South Delhi Municipal Corporation & Ors. 
The Chief Secretary will take meetings on all these 
issues once in three months (quarterly) and will forward 
Report to NGT by e-mail.” 

 

8.  We may also note that on 16.01.2019, while considering the issue of 

compliance of Solid Waste Management Rules, 2016 and other Waste 

Management Rules in O.A. No. 606/2018, Compliance of MSW Rules, 

2016, the Tribunal required the presence of the Chief Secretaries in 

                                                           
2 (2006) 6 SSC 383 
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person after monitoring the subjects mentioned in the said order 

which included polluted industrial clusters.   

 

9. Accordingly, the Chief Secretaries appeared before this Tribunal and 

filed their respective versions on the subject. They have been asked to 

take necessary steps to enforce the environment norms and furnish 

periodical reports to this Tribunal. The directions include monitoring 

of important environmental issues including the issue of  polluted  

industrial clusters by a Central Monitoring Committee with 

representatives from the Central Government and the Chief 

Secretaries of the States, undertaking carrying capacity study of the 

areas where violation of environmental norms is established, training 

programme  of the officers concerned with the enforcement of the 

environmental norms, preparation of annual environmental plan for 

the country giving status of gaps in compliance of environmental 

norms.3 The Tribunal noted the private studies which may need to be 

verified assessing the number of deaths and diseases from pollution4: 

“38. Death attributable to pollution to be 2.51 million in 2015, 
highest in the world. Air pollution, the number of deaths in India 
from ambient air pollution was 1.09 million, while deaths from 
household air pollution from solid fuels were 0.97 million. In the 
case of water pollution, 0.5 million deaths were caused by unsafe 
water source, while unsafe sanitation caused 0.32 million deaths. 
Deaths from air pollution were a result of diseases such as heart 
disease, stroke, lung cancer, and chronic obstructive pulmonary 
disease (COPD). Pollution has been responsible for the most non-
communicable disease deaths. India ranks a dismal 110 of 149 
countries on the Sustainable Development Index. With rapid 
urbanization, the country is facing massive waste management 
challenge. Over 377 million urban people live in 7,935 towns and 
cities and generate 62 million tonnes of municipal solid waste per 
annum. Only 43 million tonnes (MT) of the waste is collected, 11.9 
MT is treated and 31 MT is dumped in landfill sites. An alarming 
80% of India’s surface water is polluted. Indian cities generate 10 
billion gallons or 38 billion litres of municipal waste water every 
day, out of which only 29% of it is treated. 
 
40. In case extent of convictions for the environment related 
offences do not correspond to the extent of crime, paradigm shift in 

                                                           
3 O.A 606/2018, order dated 17.05.2019, at para 27 
4 Ibid 
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policies and strategies for implementation of law may need to be 
considered. Similarly, the mechanism for recovery of compensation 
may need to be revised on that pattern. Such review of policy 
cannot be left to the Local Bodies or the Pollution Control Boards 
but has to be at highest level in the State and further review at the 
national level. As noted in some of the studies, the ranking of the 
country in compliance of environmental norms needs to be brought 
to respectable higher position which may be possible only if there is 
change in policies and strategies for implementation of necessary 
norms at every level in right direction. The scale of compensation 
needs to be suitably revised so that the same is deterrent and 
adequate to meet the cost of reversing the pollution.” 

 

10. Some of the States have also filed their reports in the present 

proceedings apart from the reports of the Chief Secretaries mentioned 

above. Further, a report has also been filed by the CPCB. According to 

the CPCB report, order dated 13.12.2018 stands served to all the 

State PCBs and the PCCs. The CPCB with the concurrence of 

MoEF&CC carried out environmental quality monitoring in 21 States 

across the country in respect of the said 100 industrial clusters based 

on the revised CEPI-2016, by engaging the services of approved 

laboratories. The said reports have been analysed. Further 

information has been sought from the State PCBs/ PCCs. 

Comprehensive exercise and consultative process has been 

undertaken and CEPI scores of all the 100 Polluted Industrial Areas 

(PIAs) were submitted to MoEF&CC on 11.01.2019 and the MoEF&CC 

replied in letter dated 25.02.2019 that there are some gaps in the 

information. Further information relating to such gaps were sought 

from the States by the MoEF&CC. Thereafter, updated CEPI scores 

for all 100 PIAs have been submitted by CPCB to MoEF&CC on 

10.04.2019. The CPCB has also prepared a protocol and submitted 

the same to the MoEF&CC on 17.05.2019 for consideration and 

appropriate action.  
 

 

11. During the hearing today, a copy of the letter dated 17.05.2019 was 

handed over by the Learned Counsel for the CPCB, indicating the 
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latest CEPI scores for 100 polluted industrial areas/clusters 

monitored during 2018. The said scores are as follows:  

The CEPI Scores in descending order for Industrial Areas/Clusters 
monitored during 2018 

Sl. 
No. 

Name of Polluted Industrial 
Areas (PIAs) 

Air Water Land * CEPI 
Score 

# Status of 
Environment 

1.  Tarapur(Maharashtra) 72.00 89.00 59.25 93.69 Ac_Wc_Ls 
2.  Najafgarh-Drain basin 

including Anand Parbat, 
Naraina, Okhla, 
Wazirpur(Delhi) 

85.25 86.00 55.75 92.65 Ac_Wc_Ls 

3.  Mathura(Uttar Pradesh) 86.00 81.00 45.00 91.10 Ac_Wc_Ln 
4.  Kanpur(Uttar Pradesh) 66.00 85.00 45.00 89.46 Ac_Wc_Ln 
5.  Vadodara(Gujarat) 82.00 80.75 48.75 89.09 Ac_Wc_Ln 

6.  Moradabad(Uttar 
Pradesh) 

76.00 71.50 68.75 87.80 Ac_Wc_Lc 

7.  Varanasi-Mirzapur(Uttar 
Pradesh) 

67.50 80.00 39.63 85.35 Ac_Wc_Ln 

8.  Bulandsahar-Khurza(Uttar 
Pradesh) 

79.50 76.00 36.75 85.23 Ac_Wc_Ln 

9.  Gurgaon(Haryana) 70.00 80.00 36.75 85.15 Ac_Wc_Ln 
10.  Manali (Tamil Nadu) 59.75 72.25 71.75 84.15 As_Wc_Lc 
11.  Panipat(Haryana) 66.00 72.75 60.00 83.54 Ac_Wc_Lc 
12.  Firozabad(Uttar Pradesh) 76.00 72.00 32.50 81.62 Ac_Wc_Ln 
13.  Udham Singh Nagar 

(Uttarakhand) 
33.00 79.50 26.00 81.26 An_Wc_Ln 

14.  Jodhpur (Rajasthan) 67.00 66.00 65.00 81.16       Ac_Wc_Lc 
15.  Pali (Rajasthan) 66.00 65.00 65.50 80.48 Ac_Wc_Lc 
16.  Ankleshwar (Gujarat) 72.00 57.50 51.00 80.21 Ac_Ws_Ls 

17.  Gajraula Area(Uttar 
Pradesh) 

71.00 70.00 45.00 80.14 Ac_Wc_Ln 

18.  Vapi (Gujarat) 66.00 75.00 30.00 79.95 Ac_Wc_Ln 

19.  Siltara Industrial Area 
(Chhattisgarh) 

76.00 51.75 31.75 79.94 Ac_Ws_Ln 

20.  Bhiwadi (Rajasthan) 66.50 71.00 44.75 79.63 Ac_Wc_Ln 
21.  Vellore -North Arcot 

(Tamil Nadu) 
49.00 75.00 35.75 79.38 An_Wc_Ln 

22.  Sanganer Industrial Area 
(Rajasthan) 

65.00 71.88 39.50 79.10 Ac_Wc_Ln 

23.  Byrnihat (Assam) 67.00 70.50 39.50 78.31 Ac_Wc_Ln 
24.  Peenya(Karnataka) 41.00 66.00 70.00 78.12 An_Wc_Lc 
25.  Jaipur (Rajasthan) 61.88 71.88 31.75 77.40 Ac_Wc_Ln 
26.  Surat (Gujarat) 46.00 68.25 56.00 76.43 An_Wc_Ls 

27.  Chandrapur 
(Maharashtra) 

75.00 23.75 23.75 76.41 Ac_Wn_Ln 

28.  Agra(Uttar Pradesh) 60.00 66.88 47.00 76.22 Ac_Wc_Ln 
29.  Pattancheru Bollaram 56.00 70.00 32.25 75.42 As_Wc_Ln 
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(Telangana) 
30.  Jalandhar (Punjab) 53.50 66.88 44.50 74.76 As_Wc_Ln 
31.  Ludhiana (Punjab) 53.50 71.00 16.00 73.48 As_Wc_Ln 
32.  Tiruppur (Tamil Nadu) 33.00 65.00 64.00 72.39 An_Wc_Lc 
33.  Ghaziabad(Uttar Pradesh) 57.50 66.00 32.25 72.30 As_Wc_Ln 
34.  Mettur (Tamil Nadu) 41.25 19.38 69.38 71.82 An_Wn_Lc 
35.  KIADB Industrial Area, Jigini, 

Anekal (Bengaluru) 
52.00 66.00 28.25 70.99 As_Wc_Ln 

36.  Vatva(Gujarat) 57.00 66.00 25.50 70.94 As_Wc_Ln 

37.  Raipur (Chhattisgarh) 67.00 45.75 25.00 70.77 Ac_Wn_Ln 
38.  Rajkot(Gujarat) 51.75 61.50 45.75 70.62 As_Wc_Ln 

39.  Aurangabad(Maharashtra) 45.00 65.38 28.75 69.85 An_Wc_Ln 

40.  Dombivali (Maharashtra) 62.00 63.50 27.25 69.67 Ac_Wc_Ln 

41.  Nashik(Maharashtra) 56.50 60.00 42.00 69.49 As_Wc_Ln 

42.  Batala (Punjab) 63.00 62.75 25.50 68.92 Ac_Wc_Ln 
43.  Noida(Uttar Pradesh) 59.75 62.75 27.00 68.76 As_Wc_Ln 
44.  Baddi(Himachal Pradesh) 63.00 63.75 19.75 68.26 Ac_Wc_Ln 
45.  Vijayawada(Andhra 

Pradesh) 
60.50 49.25 38.75 68.04 Ac_Wn_Ln 

46.  Bandel (West Bengal) 59.50 47.00 42.75 67.64 As_Wn_Ln 

47.  Ramgarh(Jharkhand) 56.75 50.00 46.25 66.75 As_Ws_Ln 

48.  Kukatpally (Telangana) 43.75 61.00 32.00 66.46 An_Wc_Ln 
49.  Ib-Valley (Orissa) 48.75 59.00 36.75 66.35 An_Ws_Ln 

50.  Tuticorin (Tamil Nadu) 29.75 46.00 61.00 66.34 An_Wn_Lc 
51.  Navi 

Mumbai(Maharashtra) 
56.00 63.00 16.00 66.32 As_Wc_Ln 

52.  Meerut(Uttar Pradesh) 52.00 65.00 6.00 66.09 As_Wc_Ln 
53.  Parwanoo(Himachal 

Pradesh) 
19.00 61.88 53.75 65.77 An_Wc_Ls 

54.  Kala Amb(Himachal 
Pradesh) 

17.00 64.00 27.75 65.70 An_Wc_Ln 

55.  Bidar(Karnataka) 31.00 60.00 45.50 65.64 An_Wc_Ln 
56.  Durgapur (West Bengal) 62.50 43.50 18.75 65.56 Ac_Wn_Ln 

57.  Aligarh(Uttar Pradesh) 56.25 61.88 11.88 64.42 As_Wc_Ln 
58.  Hajipur(Bihar) 57.50 41.13 39.25 64.36 As_Wn_Ln 

59.  Hazaribagh(Jharkhand) 61.00 20.00 41.00 64.20 Ac_Wn_Ln 

60.  Coimbatore (Tamil Nadu) 47.25 53.75 45.25 63.64 An_Ws_Ln 
61.  Singrauli (UP & MP) 45.00 57.25 27.75 62.59 An_Ws_Ln 
62.  Cuddalore (Tamil Nadu) 25.00 58.25 41.25 62.56 An_Ws_Ln 
63.  Faridabad(Haryana) 55.25 53.75 28.75 62.17 As_Ws_Ln 
64.  Bhavnagar (Gujarat) 61.00 15.50 15.50 61.94 Ac_Wn_Ln 

65.  Howrah (West Bengal) 60.50 20.00 16.00 61.76 Ac_Wn_Ln 

66.  Paradeep (Orissa) 43.00 57.50 17.00 60.61 An_Ws_Ln 

67.  Erode (Tamil Nadu) 34.13 47.00 52.75 60.33 An_Wn_Ls 
68.  Saraikela (Jharkhand) 57.75 17.50 34.00 60.26 As_Wn_Ln 
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69.  Kattedan(Telangana) 42.25 50.75 45.25 60.17 An_Ws_Ln 
70.  Dhanbad(Jharkhand) 43.00 57.50 12.50 59.78 An_Ws_Ln 

71.  Indore(Madhya Pradesh) 18.50 56.88 20.75 58.53 An_Ws_Ln 
72.  Bhadravati(Karnataka) 45.00 52.00 30.00 58.48 An_Ws_Ln 
73.  Mandideep (Madhya 

Pradesh) 
56.00 55.25 10.00 58.43 As_Ws_Ln 

74.  Mangalore(Karnataka) 15.00 54.50 54.25 58.20 An_Ws_Ls 
75.  Barajamda(Jharkhand) 51.88 25.63 46.75 57.64 As_Wn_Ln 

76.  Korba (Chhattisgarh) 43.75 17.75 54.00 57.57 An_Wn_Ls 
77.  Ahmedabad(Gujarat) 53.50 48.50 16.00 57.11 As_Wn_Ln 

78.  Haridwar (Uttarakhand) 50.75 52.38 13.75 55.70 As_Ws_Ln 
79.  Asansol (West Bengal) 54.00 16.25 13.75 55.03 As_Wn_Ln 

80.  Chembur(Maharashtra) 52.25 50.75 10.00 54.67 As_Ws_Ln 

81.  Morbi (Gujarat) 51.00 47.25 14.00 54.24 As_Wn_Ln 

82.  Mandi Govindgarh 
(Punjab) 

23.75 53.75 1.50 53.91 An_Ws_Ln 

83.  Raichur(Karnataka) 32.75 47.88 32.50 53.42 An_Wn_Ln 
84.  West 

Singhbhum(Jharkhand) 
51.88 25.88 11.25 53.28 As_Wn_Ln 

85.  Greater Kochin  (Kerala) 47.38 35.88 29.50 52.94 An_Wn_Ln 
86.  Pimpari-

Chinchwad(Maharashtra) 
52.00 6.25 5.25 52.16 As_Wn_Ln 

87.  Gwalior (Madhya 
Pradesh) 

50.00 43.13 7.75 51.67 As_Wn_Ln 

88.  Junagarh (Gujarat) 47.00 25.00 35.00 51.64 An_Wn_Ln 

89.  Jajpur (Orissa) 43.50 26.25 41.25 49.62 An_Wn_Ln 

90.  Nagda –Ratlam (Madhya 
Pradesh) 

12.00 47.00 28.00 48.78 An_Wn_Ln 

91.  Jamshedpur(Jharkhand) 46.00 19.25 20.25 48.10 An_Wn_Ln 

92.  Mahad(Maharashtra) 41.00 35.75 29.00 47.12 An_Wn_Ln 

93.  Bhillai-Durg 
(Chhattisgarh) 

43.00 32.75 19.75 46.69 An_Wn_Ln 

94.  Angul Talchar (Orissa) 44.75 13.25 23.00 46.43 An_Wn_Ln 

95.  Haldia (West Bengal) 45.00 35.00 3.75 45.72 An_Wn_Ln 

96.  Vishakhapatam (Andhra 
Pradesh) 

27.25 12.75 42.75 44.74 An_Wn_Ln 

97.  Dewas (Madhya Pradesh) 28.00 31.63 31.75 37.79 An_Wn_Ln 
98.  Jharsuguda (Orissa) 36.00 21.50 8.75 37.20 An_Wn_Ln 

99.  Digboi (Assam) 23.50 25.25 6.50 26.39 An_Wn_Ln 

100. Pithampur (Madhya 
Pradesh) 

13.50 19.50 6.75 20.23 An_Wn_Ln 
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12. Question for consideration is whether mere making of action plans 

obviates the requirement of enforcing the law. Continued polluting 

activities are criminal offences under the law of the land.  The rule of 

law requires prohibiting such activities to5 safeguard the 

environment and the innocent victims6.  

 
13. The answer has to be in the negative. Once the industrial clusters 

have been notified as polluting, while action plans may certainly be 

prepared, the polluting activity, which is a criminal offence, cannot be 

allowed to be continued. The essence of rule of law is that no activity 

which is against the law is allowed to continue and the person 

violating the law is punished according to law.7 Thus merely requiring 

improvement does not obviate the need for punishing the law 

violators/polluters; stopping polluting activity and recovering 

compensation for the damage already caused so as to recover the cost 

of restoration8 is the mandate of law.  This having not been done, the 

Tribunal is under a duty to direct the statutory regulators to perform 

their functions and take steps forthwith for stopping polluting 

activities, initiating prosecutions against the polluters and assessing 

and recovering compensation from such identified polluters at least 

for five years which is the period specified under Section 15(3) of the 

National Green Tribunal Act, 2010. 

 

                                                           
5 Under Section 5 of the EPA Act, Section 31A of the Air Act and Section 33A of the Water Act, the power of 
Board to give directions includes the power to direct the closure, prohibition or regulation of any industry, 
operation or process; or the stoppage or regulation of the supply of electricity or water or any other service. 
6 https://www.thelancet.com/journals/lanplh/article/PIIS2542-5196(18)30261-4/fulltext stating 1.24 
million deaths in India in 2017, which were 12·5% of the total deaths, were attributable to air pollution, 
including 0.67 million from ambient particulate matter pollution and 0.48 million from household air 
pollution.  
7 Goa Foundation Vs. Union of India and Ors., (2014) 6 SCC 590, at para 72-75,the Supreme Court noted the 
power that rests with the Pollution Control Board under Section 31 A of the Air Act and Section 33 A of the 
Water Act and directed that the authorities should take stringent actions in line with these power in cases of 
polluting industries.  
8 Tirupur Dyeing Factory Owners Association Vs. Noyyal River Ayacutdars Protection Association & Ors., 
(2009) 9 SCC 737, in paras 26, 27, 33 & 34, the Supreme Court emphasis on developmental activities to be 
such that it does not compromises with the ability of the future generation to meet their needs and in this 
regard, authorities are to take into consideration the macro effect of wide-scale land and environmental 
degradation caused by absence of remedial measures. 
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14.  We reiterate that economic development is not to be at the cost of 

health of the public and in violation of law of the land. Unless the 

polluting industries tackle the problem they have created, their 

operations have to be stopped/suspended.9 Reference may be made 

to the judgement in the case of Indian Council for Enviro Legal Action 

& Ors. Vs. Union of India & Ors.10: 

“Respondents 4 to 8 have earned the dubious distinction of being   
categorised as “rogue industries”. They have inflicted untold misery 
upon the poor, unsuspecting villagers, de-spoiling their land, their 
water sources and their environment – all in pursuance of their 
private profit. They have forfeited all claims of any consideration by 
this Court. Accordingly, we herewith order the closure of all plants 
and factories of Respondents 4 to 8 located in Bichhri village. The 
RPCB is directed to seal all factories/units/plants of the said 
respondents forthwith.” 

 

15. We may note that this Tribunal has dealt with cases of industrial 

pollution and exercising its jurisdiction under Sections 14, 15 and 20 

of the NGT Act, 2010 directed the regulatory authorities to prohibit 

polluting activities, prosecute the polluters and assess and recover 

compensation.  In the case of Morbi Industrial Cluster11, which ranks 

at 81 based on its CEPI score, (where air pollution is critical though 

overall index places it in OPA), the Tribunal noted the air quality as 

shown in the inspection report furnished in the said case, to be as 

follows: 

“Ambient Air Quality Status: As per National Green 

Tribunal committee report average ambient air quality (7 

Stations) monitored PM10 = 552.66 μg/m3, PM2.5 = 

289.61 μg / m3, SO2 = 152.81 μg /m3. Compared to that, 

Average ambient air quality monitored (4 Stations) in last 

3 months (Aug- 18 to Nov-18) is PM10 = 199.1 μg /m3, 

                                                           
9 M.C Mehta (Badkhal and Surajkund Lakes Matters) vs. Union of India & Ors., (1997) 3 SCC 715 at para 10 
& 11, where the Supreme Court prohibited any construction activities around the said lakes on account of 
precautionary principle to protect these lakes; Vellore Citizens Welfare Forum Vs. Union of India & Ors., 
(1996) 5 SCC 647 at para 9, where the Supreme Court discussed the rights guaranteed under Article 21 of 
the Constitution of India and directed that all tanneries which have not obtained the consents will be not 
reopened and that no new tanneries will be permitted to be open in the prohibited area. 
10 (1996) 3 SCC 212 at para 70. 
11 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini Vs. Gujarat 
Pollution Control Board & Ors. 
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PM2.5 = 60.6 μg /m3. Though not meeting with 

standards, this shows improvement in air quality of Morbi-

Wankner Region.” 
 

16. Since the industries in the said area were operating in violation of Air 

Act, having adverse consequences on health and environment, 

applying the Sustainable Development and Precautionary principles, 

the Tribunal directed the GPCB to close all the coal gasifier industries 

and take steps for prosecution of such industries which violated the 

law and recover compensation for the damage to the public health to 

be assessed by a Joint Committee of GPCB, CPCB and NEERI, taking 

into account the cost of restoration of the environment and the 

element of deterrence.12  

 

17. The Tribunal observed: 

“ 22. Purpose of economic development in any region is to 
provide opportunities for improved living by 
removing poverty and unemployment. While 
industrial development invariably creates more jobs 
in any region, such development has to be 
sustainable and compliant with the norms of 
environment. In absence of this awakening or 
tendency for monitoring, industrialization has led to 
environmental degradation on account of industrial 
pollution. It is imperative to ensure that steps are 
taken to check such pollution to uphold statutory 
norms. Adequate and effective pollution control 
methods are necessary. 

 
23. We may also note that as per data compiled by the 

CPCB Morbi Wankaner is one of the polluted 
industrial clusters. Vide order dated 13.12.2018 in 
Original Application No. 1038/2018, this Tribunal 
considered the subject matter of critically polluted 
industrial clusters and directed preparation of 
action plans by the respective States for remedying 
the situation. 

24. Even though, this area is polluted but not ‘critically 
polluted’, the same may not be covered by the said 
order, but the fact remains that there is high amount 
of pollution as shown by the latest report of the 
GPCB quoted above in para no. 13. PM10 is equal to 
552.66 and PM2.5 is equal to 289.61. Stringent 

                                                           
12 Order dated 06.03.2019 in Original Application No. 20/2017 (WZ), Babubhai Ramubhai Saini Vs.   

Gujarat Pollution Control Board & Ors. 
 

131



 
 

14 
 

measures are, thus, required in the interest of 
protection of environment and public health. 

 

25. Accordingly, we allow the applications and direct the 
GPCB to close all coal gasifiers industries and units 
operating with the help of coal gasifiers without 
prejudice to such units switching over to non-coal 
gasifiers or PNG or technology consistent with the 
above report. The GPCB must initiate immediate 
steps for prosecution of the industries which have 
operated in violation of law and recover 
compensation for causing damage to the 
environment and public health. This amount may be 
assessed by a Committee with representatives of 
CPCB, GPCB and NEERI. The CPCB will be the 
nodal agency for coordination and compliance. The 
Committee may suggest restoration plan.” 

 

18. The Tribunal also considered the case of pollution in the Taloja 

industrial area13 which finds mention under the title ‘Navi Mumbai’ at 

rank 51 based on its CEPI score. High level of pollution was found on 

the basis of joint inspection conducted by the CPCB and the 

Maharashtra PCB dated 02.01.2018, as the CETP was not 

functioning properly. The Maharashtra State PCB gave notice to 92 

industries for closure. Apart from requiring the CETP operators to 

deposit a sum of Rs. 10 crores as compensation, steps were required 

to be taken to remedy the pollution. The Tribunal held that only 

option was to permit only such industries to function which had 

stand alone ETP and are fully compliant with the norms and to close 

the industries which were non-compliant.14 
 

 

19. The Tribunal directed as follows: 

“13. In view of above undisputed position that pollution is 
still continuing, the only option is to shut down the 
industries which are source of pollution till remedial 
action is taken. Learned Counsel for the MIDC as well 
as MPCB are unable to provide any other solution. It is 
made clear that mere fact that MIDC has assigned the 
work to a contractor does not absolve MDIC of its 
responsibility of operating CETP as per norms. 

 

 

                                                           
13 O.A No. 125/2018, Arvind Pundalik Mhatre v. Ministry of Environment and Forest & Climate Change & 

Ors. 
14 O.A No. 125/2018, Arvind Pundalik Mhatre Vs. Ministry of Environment and Forest & Climate Change & 

Ors., order dated 09.04.2019  
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14. Accordingly, we direct the MPCB to forthwith suspend 
the Consent to Operate to the industries in the area 
not meeting the norms and permit them to operate 
only after remedial steps are taken. Steps in this 
direction be taken within two weeks from today. 
Whether a particular industry is complying or not 
complying with the norms is the matter to be decided 
by the MPCB in accordance with law. Action taken 
report be furnished to the Committee and the 
Committee may take a final call in the matter, in case 
of any surviving issue.” 

 

20. Taking cognizance of the untreated effluents being discharged by 

textile units in Tronica city, Loni area, Ghaziabad, the Tribunal in 

Rashid Ali Warsi Vs. UPSIDC & Ors.15, directed closure of 53 units 

until the time CETP was made functional. Thereafter, vide order dated 

13.11.2018, the Tribunal allowed operation of only those units which 

were later found to be achieving the norms. 

 

21. The Tribunal in the case of M.C Mehta vs. Union of India & Ors.16 dealt 

with the issues regarding continuous illegal discharge of untreated 

sewer and industrial effluents in Ganga and its tributaries and the 

connecting drains, apart from the dumping of solid waste, hazardous 

waste, plastic waste, muck and other wastes. The Tribunal after 

noting that leather industries at Jajmau, Banthar and Unnao were 

discharging untreated effluents in the river Ganga, directed that 

activities of such industries must be straightaway closed till they 

comply with the norms.17 

 

22. In view of water pollution caused by absence/dysfunctional 

CETPs/ETPs/STPs, the Tribunal has, in the case of Aryavart 

Foundation Vs. M/s Vapi Green Enviro Ltd. & Ors.18, directed all 

defaulting industries, other than green and white category, connected 

                                                           
15 Order dated 25.05.2018 
16 O.A 200/2014, order dated 14.05.2019 
17 Ibid at Para 16 & 17 
18 O.A 95/2018, order dated 11.01.2019 

133



 
 

16 
 

with CETP, to make deposits with the CPCB towards interim 

environmental compensation, pending assessment of actual 

compensation and further action 19, on the following scale: 

(i) Large Industries – Rs. 1 crore each 
(ii) Medium Industries – Rs. 50 Lakhs each 
(iii) Small Industries – Rs. 25 Lakhs each 

23. In the present case, in view of massive exercise already done by 

CPCB, it is not necessary to require any further verification about the 

existence of pollution in the said PIAs. The Tribunal can direct that 

the polluting activities cannot be allowed to continue till adequate 

measures are taken as the Tribunal is bound to apply the 

‘Sustainable Development’20, ‘Precautionary’21 and ‘Polluter Pays’22 

principle under Section 20 of the National Green Tribunal Act, 2010 

to protect the environment and the victims. The statutory regulatory 

bodies can be required to straightaway identify the particular 

industrial units in the said PIAs that are causing pollution, 

particularly those units which fall under the red and orange category 

and take action against them by way of closing the polluting activity, 

initiating prosecution and assessing and recovering compensation. 

Pending such assessment, interim compensation may be recovered on 

the scale adopted by this Tribunal in the case of Vapi industrial 

area23.  

 

                                                           
19 Para 55, of O.A 95/2018, order dated 11.01.2019 
20 M.C Mehta Vs. Union of India (1997) 2 SCC 353, where the Supreme Court of India held – The development 
of industry is essential for the economy of the country, but at the same time the environment and the 
ecosystems have to be protected. The pollution created as a consequence of development must be 
commensurate with the carrying capacity of our ecosystem. 
21 M.C Mehta vs. Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme Court 
addressed the issue of wide threat to forest ecology vis-à-vis the mining activities in the Aravalli hills and 
explained that it is important to evoke the precautionary principle to impose complete ban on mining in the 
Aravalli Range in state of Haryana. 
22 Indian Council for Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para 16, Vellore 
Citizens Welfare Forum Vs. Union of India & Ors. (1996) 5 SCC 647 Para 12-18 – holding that “Polluter Pay” 
principle is ‘accepted principle and part of environmental law of the country, even without specific statute. 
M.C Mehta Vs. Union of India & Ors., W.P (C) No. 13029/2015 order dated 24.10.2017 of the Supreme Court 
of India., O.A 95/2018, order dated 11.01.2019 & O.A No. 593/2017, order dated 03.08.2018: The Tribunal 
directed CPCB to take penal action against those accountable for failure in setting up CETPs/STPs/STPs and 
to recover compensation for damage to the environment,  
23 Supra 15 
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24. CPCB has compiled data of industrial clusters which are polluting in 

terms of air, water and other norms together. Under the law, even air 

pollution or water pollution or other pollution, are independent 

offences. The sustainable development and precautionary principle 

require any polluting activity to be prohibited and compensation 

recovered for damage caused from polluters. If there is air pollution, 

actionable under the Air Act, even if there is no violation of Water Act 

or EPA Act, such pollution cannot be ignored. There has to be 

prosecution, stopping of polluting activity and recovery of 

compensation for restoration of the environment. We have seen that 

even when norms of air, water and other pollution are being violated, 

prosecution, stopping of polluting activities and recovery of 

compensation is not taking place for which there is no justification. 

Likewise action to prohibit polluting activity, initiating prosecution 

and recovery of compensation is required not merely for the PIAs 

based on violation of norms under all the heads, but also for areas 

where air, water or other pollution is found individually. Thus areas 

not covered by PIAs are also required to be governed by our directions 

for enforcing the law by way of stopping polluting activity and taking 

other steps.  The fact that such pollution is taking place is evidenced 

by there being acknowledged pollution in the form of 351 polluted 

river stretches24 and 102 non-attainment cities25. 

 
25. CPCB must compile data of polluted industrial areas not confined to 

more than one parameters as is now being done, but also with 

respect to polluted areas based on water, air or other pollution 

individually. Compiling data for categorizing areas as polluted areas 

based on water pollution alone, or air pollution or other pollution 
                                                           
24 O.A. 673/2018, News Item Published in ‘The Hindu’ authored by Shri. Jacob Koshy titled “More river 
stretches are now critically polluted: CPCB”, Order dated 20.09.2018 
25 O.A. 681/2018, News Item Published In ‘The Times of India’ Authored by Shri. Vishwa Mohan Titled “NCAP 
with Multiple Timelines to Clear Air in 102 Cities to be released around August 15” order dated 08.10.2018 
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alone may be a step in the right direction. Let this be now done in the 

next three months, with the assistance of State PCBs/PCCs or other 

experts. In this regard we may note that dealing with the industrial 

water pollution, this Tribunal directed the CPCB to compile its 

monitoring report with reference to 97 CETPs installed in different 

states as this was linked to 100 PIAs also.26 

 

26. Needless to state that there is no right to carry on business in 

violation of pollution norms and right of statutory authorities is 

coupled with duty. Such right, does not carry any unlimited 

discretion of not taking action when pollution norms are violated. 
 

 

27. In view of the material compiled by the CPCB, with the assistance of 

SPCBs/PCCs, in respect of polluted industrial areas, where action is 

not being taken by statutory authorities, the Tribunal has to exercise 

its jurisdiction of directing performance of statutory functions and 

duties by the State boards/committees, following similar direction by 

the Apex Court27.  

 

28. Accordingly, we direct the CPCB in coordination with all State 

PCBs/PCCs to take steps in exercise of statutory powers under the 

Air (Prevention and Control of Pollution) Act, 1981, Water (Prevention 

and Control of Pollution) Act, 1974, Environment (Protection) Act, 

1986 or any other law to prohibit operation of polluting activities in 

the said CPAs and SPAs within three months and furnish a 

compliance report to this Tribunal. The Central Pollution Control 

Board, in coordination with the State Boards/PCBs may make 

                                                           
26 O.A No. 593/2017, order dated 19.02.2019, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.  
27 M.C Mehta (Calcutta Tanneries’ Matter) Vs. Union of India & Ors., (1997) 2 SCC 411, at para 17, the 
Supreme Court directed the Board to take action against defaulting tanneries which, including those which 
had not complied with the conditions under Water Act as mentioned in their consents. In M.C Mehta Vs. 
Union of India & Ors., (2004) 6 SCC 588, paras 37,48, 517 69, the Supreme Court passed direction on 
closure of industrial units which were illegally operating and were in violation of the Master Plan. 
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assessment of compensation to be recovered from the said polluting 

units for the period of last 5 years, taking into account the cost of 

restoration and cost of damage to the public health and environment 

and the deterrence element. The scale of deterrence may be related to 

the period and the frequency of defaults. Such other factors as may 

be found relevant may also be taken into account. No further 

industrial activities or expansion be allowed with regard to ‘red’ and 

‘orange’ category units till the said areas are brought within the 

prescribed parameters or till carrying capacity of area is assessed and 

new units or expansion is found viable having regard to the carrying 

capacity of the area and environmental norms. Pending assessment of 

compensation, interim compensation be recovered at the scale 

adopted by this Tribunal in the case of Vapi Industrial area as 

mentioned in para 22 above.  

 

29. We further direct CPCB, with the assistance of SPCBs/PCCs or other 

experts, to compile information with regard to polluted industrial 

areas based on water pollution norms separately, air pollution norms 

separately and other pollution norm separately and notify such 

information on public domain within three months. On completing 

this exercise, action against identified individual polluters may be 

initiated on the same pattern on which direction have been issued in 

para 28 and furnish a report to this Tribunal in this regard also, 

before the next date. 

 

30. We direct the MoEF&CC to take steps for enforcement of action plan 

for improvement of the situation. 

 
31. We may also mention that hearing individual industrial unit is not 

considered necessary for passing the above order as the CPCB/State 
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PCBs must exercise their respective statutory powers by following the 

procedure prescribed under the statute even without intervention of 

this Tribunal.  The Tribunal is only requiring such statutory bodies to 

perform their duties to uphold the law without going into an 

individual case28.  Direction is with reference to data compiled, or to 

be compiled, by the said bodies only.  

 

32. It is made clear that white and green or non-polluting industries 

which are not causing any pollution will not be affected by this order 

except that the parameters thereof may be monitored with a view to 

see that under the garb of label of white/green or otherwise, the 

polluting activity is not continued.  

 

33. We direct that the CPCB will be at liberty to have an appropriate 

panel of Experts to augment its capacity, in case the available man-

power is found to be inadequate to execute the above order and for 

this purpose utilise the environment funds available under the 

environmental compensation head. In this regard, reference may also 

be made to order dated 22.01.2019, of this Tribunal in O.A No. 

101/2019, Central Pollution Control Board Vs. Assam State Pollution 

Control Board & Ors. which enables CPCB to utilise the environment 

fund for the purpose. 

 

34. Let a compliance report be filed by the CPCB after three months but 

before the next date by email on judicial-ngt@gov.in. 

 

 List for further consideration on 05.11.2019. 

 

                                                           
28 M.C Mehta Vs. Union of India & Ors., (2001) 3 SCC 756, at para 8, the Supreme Court repeated the stand 
that in re M.C Mehta Vs. Union of India (1998) 6 SCC 63, the Court had passed directions to all bus 
operators in Delhi to make a shift from diesel and other fuels to CNG, the Supreme Court’s directions are all 
in rem and not in personam. 
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Item Nos. 03 & 04  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

I.A. No. 479/2019 
IN 

Original Application No. 1038/2018 
WITH 

Review Application No. 44/2019 
IN 

Original Application No. 1038/2018 

News item published in "The Asian Age" Authored by Sanjay Kaw 

Titled 

"CPCB to rank industrial units on pollution levels"
WITH 

Union of India     Applicant(s) 

Versus 

News item published in "The Asian Age" Authored  
by Sanjay Kaw Titled "CPCB to rank industrial units 
on pollution levels" Respondent(s) 

Date of hearing     : 19.08.2019 
Date of uploading of order : 23.08.2019 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 For Applicants in the Review 
Application and the I.A. :  Mr. Rajkumar,  Advocate for CPCB 

Mr. Attin Shankar Rastogi and Ms. 
Suman Kharb, Advocates for  
MoEF&CC 

ORDER 

1. This order will dispose of Review Application No. 44/2019 filed by the

Ministry of Environment, Forest and Climate Change (MoEF&CC) for
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review of the order of this Tribunal dated 10.07.2019 and I.A. No. 

479/2019 filed by the Central Pollution Control Board (CPCB) for 

clarification of the said order.  

 
2.  Order dated 10.07.2019 dealt with the issue of remedial action 

against polluting industries in the identified polluting industrial 

clusters. The CPCB had carried out study of industrial clusters in the 

country with reference to the Comprehensive Environmental Pollution 

Index (CEPI) which includes weightages on nature of pollutants, 

ambient pollutant concentrations, receptors (number of people 

affected) and additional high-risk element.  On the basis of the above 

study in 2009-10, 88 industrial clusters were notified as Polluted 

Industrial Areas (PIAs). These PIAs were ranked as ‘critically polluted 

area’ (CPA), ‘severely polluted area’ (SPA) and ‘other polluted areas’ 

(OPAs), depending upon the CEPI scores of each of these industrial 

areas.  The CEPI criteria was revised in 2016 and, based on the CEPI-

2016 criteria, CPCB carried out further monitoring in the year 2017-

18 where it was found that number of identified polluted industrial 

clusters went up to 100.  The said number includes 38 critically 

polluted, 31 severely polluted and remaining 31 as other polluted 

areas.  

 
3. The Tribunal vide order dated 13.12.2018 directed all the State 

Pollution Control Boards (SPCBs)/Committees (PCCs) to finalize time 

bound action plans within three months so as to bring all polluted 

industrial clusters within the safe parameters under the provisions of 
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the Air Act and the Water Act.  The SPCBs and CPCB were free to 

take coercive measures, including recovery of compensation for 

damages to the environment on ‘Polluter Pays’ principle and also to 

adopt precautionary measures on ‘Precautionary’ principle. The 

CPCB was directed to serve a copy of the above mentioned order to all 

the SPCBs who were to furnish the same to the respective Chief 

Secretaries of the States for necessary action.  The MoEF&CC was 

directed to take steps on the basis of report of the CPCB. Action 

taken reports were to be furnished by the CPCB and the MoEF&CC to 

this Tribunal before 31.05.2019. In the States, action plans were to 

be prepared by Committees headed by the Chief Secretaries.   

 
4. The matter was thereafter considered on 10.07.2019. From the letter 

dated 17.05.2019 produced during the hearing, the Tribunal noted 

the CEPI Score for 100 PIAs monitored during 2018 and held that 

while strategies may be worked out for reducing the pollution load in 

the industrial clusters in question, the statutory regulators must 

perform their functions in the light of ‘sustainable development’ and 

‘precautionary’ principle of stopping polluting activities and taking 

other coercive measures. It was observed: 

“23. In the present case, in view of massive exercise already 
done by CPCB, it is not necessary to require any further 
verification about the existence of pollution in the said PIAs. The 
Tribunal can direct that the polluting activities cannot be 
allowed to continue till adequate measures are taken as the 
Tribunal is bound to apply the ‘Sustainable Development’1, 

                                                           
1 M.C Mehta Vs. Union of India (1997) 2 SCC 353, where the Supreme Court of India held – The development 
of industry is essential for the economy of the country, but at the same time the environment and the 
ecosystems have to be protected. The pollution created as a consequence of development must be 
commensurate with the carrying capacity of our ecosystem. 
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‘Precautionary’2 and ‘Polluter Pays’3 principle under Section 20 
of the National Green Tribunal Act, 2010 to protect the 
environment and the victims. The statutory regulatory bodies 
can be required to straightaway identify the particular 
industrial units in the said PIAs that are causing pollution, 
particularly those units which fall under the red and orange 
category and take action against them by way of closing the 
polluting activity, initiating prosecution and assessing and 
recovering compensation. Pending such assessment, interim 
compensation may be recovered on the scale adopted by this 
Tribunal in the case of Vapi industrial area4.  
 
24. CPCB has compiled data of industrial clusters which are 
polluting in terms of air, water and other norms together. Under 
the law, even air pollution or water pollution or other pollution, 
are independent offences. The sustainable development and 
precautionary principle require any polluting activity to be 
prohibited and compensation recovered for damage caused from 
polluters. If there is air pollution, actionable under the Air Act, 
even if there is no violation of Water Act or EPA Act, such 
pollution cannot be ignored. There has to be prosecution, 
stopping of polluting activity and recovery of compensation for 
restoration of the environment. We have seen that even when 
norms of air, water and other pollution are being violated, 
prosecution, stopping of polluting activities and recovery of 
compensation is not taking place for which there is no 
justification. Likewise action to prohibit polluting activity, 
initiating prosecution and recovery of compensation is required 
not merely for the PIAs based on violation of norms under all the 
heads, but also for areas where air, water or other pollution is 
found individually. Thus areas not covered by PIAs are also 
required to be governed by our directions for enforcing the law 
by way of stopping polluting activity and taking other steps.  
The fact that such pollution is taking place is evidenced by there 
being acknowledged pollution in the form of 351 polluted river 
stretches5 and 102 non-attainment cities6. 
 

                                                           
2 M.C Mehta vs. Union of India & Ors., (2009) 6 SCC 142, at para 23, 30 & 46, the Supreme Court addressed 
the issue of wide threat to forest ecology vis-à-vis the mining activities in the Aravalli hills and explained that 
it is important to evoke the precautionary principle to impose complete ban on mining in the Aravalli Range 
in state of Haryana. 
3 Indian Council for Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para 16, Vellore 
Citizens Welfare Forum Vs. Union of India & Ors. (1996) 5 SCC 647 Para 12-18 – holding that “Polluter Pay” 
principle is ‘accepted principle and part of environmental law of the country, even without specific statute. 
M.C Mehta Vs. Union of India & Ors., W.P (C) No. 13029/2015 order dated 24.10.2017 of the Supreme Court 
of India., O.A 95/2018, order dated 11.01.2019 & O.A No. 593/2017, order dated 03.08.2018: The Tribunal 
directed CPCB to take penal action against those accountable for failure in setting up CETPs/STPs/STPs and 
to recover compensation for damage to the environment,  
4 Supra 15 
5 O.A. 673/2018, News Item Published in ‘The Hindu’ authored by Shri. Jacob Koshy titled “More river 
stretches are now critically polluted: CPCB”, Order dated 20.09.2018 
6 O.A. 681/2018, News Item Published In ‘The Times of India’ Authored by Shri. Vishwa Mohan Titled “NCAP 
with Multiple Timelines to Clear Air in 102 Cities to be released around August 15” order dated 08.10.2018 
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25.  CPCB must compile data of polluted industrial areas not 
confined to more than one parameters as is now being done, but 
also with respect to polluted areas based on water, air or other 
pollution individually. Compiling data for categorizing areas as 
polluted areas based on water pollution alone, or air pollution or 
other pollution alone may be a step in the right direction. Let this 
be now done in the next three months, with the assistance of 
State PCBs/PCCs or other experts. In this regard we may note 
that dealing with the industrial water pollution, this Tribunal 
directed the CPCB to compile its monitoring report with reference 
to 97 CETPs installed in different states as this was linked to 
100 PIAs also.7 
 

26. Needless to state that there is no right to carry on business 
in violation of pollution norms and right of statutory authorities 
is coupled with duty. Such right, does not carry any unlimited 
discretion of not taking action when pollution norms are 
violated. 
 

 

27. In view of the material compiled by the CPCB, with the 
assistance of SPCBs/PCCs, in respect of polluted industrial 
areas, where action is not being taken by statutory authorities, 
the Tribunal has to exercise its jurisdiction of directing 
performance of statutory functions and duties by the State 
boards/committees, following similar direction by the Apex 
Court8.”  

  

5. In the light of above findings, the Tribunal in its order dated 

10.07.2019 directed: 

 
“28. Accordingly, we direct the CPCB in coordination with all 
State PCBs/PCCs to take steps in exercise of statutory powers 
under the Air (Prevention and Control of Pollution) Act, 1981, 
Water (Prevention and Control of Pollution) Act, 1974, 
Environment (Protection) Act, 1986 or any other law to prohibit 
operation of polluting activities in the said CPAs and SPAs 
within three months and furnish a compliance report to this 
Tribunal. The Central Pollution Control Board, in coordination 
with the State Boards/PCBs may make assessment of 
compensation to be recovered from the said polluting units for 
the period of last 5 years, taking into account the cost of 

                                                           
7 O.A No. 593/2017, order dated 19.02.2019, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.  
8 M.C Mehta (Calcutta Tanneries’ Matter) Vs. Union of India & Ors., (1997) 2 SCC 411, at para 17, the 
Supreme Court directed the Board to take action against defaulting tanneries which, including those which 
had not complied with the conditions under Water Act as mentioned in their consents. In M.C Mehta Vs. 
Union of India & Ors., (2004) 6 SCC 588, paras 37,48, 517 69, the Supreme Court passed direction on 
closure of industrial units which were illegally operating and were in violation of the Master Plan. 
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restoration and cost of damage to the public health and 
environment and the deterrence element. The scale of 
deterrence may be related to the period and the frequency of 
defaults. Such other factors as may be found relevant may also 
be taken into account. No further industrial activities or 
expansion be allowed with regard to ‘red’ and ‘orange’ category 
units till the said areas are brought within the prescribed 
parameters or till carrying capacity of area is assessed and new 
units or expansion is found viable having regard to the carrying 
capacity of the area and environmental norms. Pending 
assessment of compensation, interim compensation be 
recovered at the scale adopted by this Tribunal in the case of 
Vapi Industrial area as mentioned in para 22 above.  
 
29. We further direct CPCB, with the assistance of SPCBs/PCCs 
or other experts, to compile information with regard to polluted 
industrial areas based on water pollution norms separately, air 
pollution norms separately and other pollution norm separately 
and notify such information on public domain within three 
months. On completing this exercise, action against identified 
individual polluters may be initiated on the same pattern on 
which direction have been issued in para 28 and furnish a 
report to this Tribunal in this regard also, before the next date. 
 

30. We direct the MoEF&CC to take steps for enforcement of 
action plan for improvement of the situation. 
… 
32. It is made clear that white and green or non-polluting 
industries which are not causing any pollution will not be 
affected by this order except that the parameters thereof may be 
monitored with a view to see that under the garb of label of 
white/green or otherwise, the polluting activity is not 
continued.” 

 

6. We have heard learned Counsel for the MoEF&CC and the CPCB in 

support of their review application and application for clarification 

respectively.  

 
7. Case of the MoEF&CC in seeking review is that the MoEF&CC is yet 

to take a final view in the matter of protocol to be followed by the 

States/UTs for implementation of the action plan for environmental 

improvement of CPAs after considering the report  of the CPCB, as 

noted in para 10 of the order dated 10.07.2019. Current CEPI 
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framework may need to be reviewed. CEPI score is to be used as a 

warning tool for formulating an action plan to restore environment 

quality. MoEF&CC will require six months for policy framework and 

one year for implementation and till then ban on expansion/setting 

up new industries may be kept in abeyance.  

 
8. Case of CPCB in seeking clarification is that certain SPCBs/PCCs are 

not clear whether even compliant ‘red’ and ‘orange’ industries are to 

stop their operations and whether non-industrial ‘red’ and ‘orange’ 

category projects of public utility are also to be prohibited. Further, 

the units which have sought consent to establish (CTE) by abating 

the pollution or where EC and CTE is already granted are to be 

covered by order of this Tribunal. Industrial Associations have 

represented that compliant industries should not be affected and 

those who have already paid compensation should not be required to 

pay compensation again. CEPI score does not reflect contribution of 

individual sectors such as industrial, vehicular, generator sets, 

municipal and other solid wastes etc. separately which exercise was 

required to be undertaken.  

 
9. We have given due consideration to the submissions. As regards the 

plea of MoEF&CC that CEPI policy framework will be finalized and 

implemented in six months and one year, we are of the view that the 

order of the Tribunal does not in any manner debar the MoEF&CC to 

take the proposed steps. However, pendency of such steps can be no 

justification for not enforcing the existing pollution norms and 
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applying the ‘Sustainable’ ‘Precautionary’ and ‘Polluter Pays’ 

principles on the basis of data available.  

 
10. What the Tribunal has directed is inter alia to “identify the particular 

industrial units in the said PIAs that are causing pollution, particularly 

those units which fall under the ‘red’ and ‘orange’ category and take 

action against them by way of closing the polluting activity, initiating 

prosecution and assessing and recovering compensation”9.  No ground 

whatsoever has been shown to review the said direction. Further 

direction of the Tribunal is that “No further industrial activities or 

expansion be allowed with regard to ‘red’ and ‘orange’ category units 

till the said areas are brought within the prescribed parameters or till 

carrying capacity of area is assessed and new units or expansion is 

found viable having regard to the carrying capacity of the area and 

environmental norms.”10 Objection to this direction is that there may 

be ‘red’ or ‘orange’ category units which may not in any manner add 

to the pollution. If it is so, all that is required is to determine viability 

of such units on ‘Precautionary’ principle by an appropriate 

mechanism. Reasons for doing so are that the area as per data 

available is polluted and ‘red’ and ‘orange’ category have higher 

potential for pollution. There is no absolute bar to such units being 

set up if they are found to be viable. This clarification should take 

care of any possible apprehension that the order of the Tribunal will 

obstruct any legitimate industrial activity. The MoEF&CC can 

forthwith devise an appropriate mechanism to ensure that new 
                                                           
9 Para 23  
10 Para 28  
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legitimate activity or expansion can take place after due precautions 

are taken in the areas in question by ‘red’ and ‘orange’ category of 

units.  

 
11. Coming to the apprehension of the CPCB, it is clear from paras 28 

and 32 of the order reproduced above that action has to be taken 

only against polluting activities. If any unit is compliant with the 

norms, such unit is not affected. There is no basis for apprehension 

that compensation may have to be paid twice. The provisions of Air 

Act, Water Act and EPA Act and the rules or other environment 

norms are to be enforced not only against the industrial units but 

also against every polluting activity whether the same has already 

been set up or is yet to be set up in terms of provisions of the law in 

question. This being the undisputed legal position, no further 

clarification remains necessary. 

 
The applications stand disposed of accordingly.  

 
 

  

Adarsh Kumar Goel, CP 
 
 
 

S.P. Wangdi, JM 
 
 
 

K. Ramakrishnan, JM 
  

 
Dr. Nagin Nanda, EM 
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August 19, 2019 
I.A. No. 479/2019 In O.A. No. 1038/2018 
With  
Review Application No. 44/2019 In O.A. No. 1038/2018 
DV 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

I.A. NO. ______ OF 2022 

IN O.A. NO. 265 OF 2022 

IN THE MATTER OF:  

PRASOON PANT & ANOTHER. ...APPLICANTS

Versus 

MINISTRY OF ENVIRONMENT, 
FOREST & CLIMATE CHANGE & 
ORS. …RESPONDENTS

APPLICATION ON BEHALF OF RESPONDENT NO. 8 / PROJECT 

PROPONENT FOR VACATION OF STAY GRANTED VIDE 

ORDER DATED 28.04.2022 

MOST HUMBLY SHOWETH:  

1. The Original Application before this Hon’ble Tribunal has been filed

by the Applicants by concealing material facts and misrepresenting

the correct facts of the case.  The Application is merely a tactic of the

Applicants to arm-twist the Project Proponent into agreeing to their

illegal demands and extortions. The Project Proponent, M/s. Durga

Enterprises Pvt. Ltd. is developing an Industrial Park at Ghaziabad

for promoting Green and White Category Industries.

2. The Project Proponent has filed its Reply to Original Application

bringing out the correct facts of the case and craves leave of this

Hon’ble Tribunal to refer to and rely upon the contents of the same

which have not repeated herein for the sake of brevity.

STAY ORDER 

3. However, the Applicants by misrepresenting such facts, misled this

Hon’ble Tribunal into passing a Stay Order dated 28.04.2022 against

the Project Proponent. The relevant portion of Stay Order dated

28.04.2022 has been extracted below for ready reference of this

Hon’ble Tribunal:
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“5. In the meanwhile, the District Magistrate, Ghaziabad is 

directed to ensure that no further construction is raised on 

the land in question before grant of CTE/NOC by UPPCB and 

other authorities as required by environmental clearance 

dated 15.01.2021. Till further orders to the contrary, the 

project proponent shall also not create any further third party 

rights and also third party rights, if any, already created shall 

be subject to further orders of this Tribunal.” 

4. The aforesaid stay order has been obtained with malice and the

Applicants have approached this Tribunal with unclean hands by

misrepresenting the facts of the case. Furthermore, the Stay Order

does not serve any effective purpose in view of the fact, that the basis

on which the Stay Order was granted were completely false and

correct facts have now been placed before this Hon’ble Tribunal.

Further, the UPPCB has granted Consent to Establish in favour of the

Project Proponent after carefully considering all the relevant criteria.

GROUNDS FOR VACATION OF STAY ORDER 

MISREPRESENTATION OF FACTS 

5. It is most respectfully submitted that the present Application has been

filed the present Application by concealing material facts and

misleading this Hon’ble Tribunal by misrepresenting facts. The

Applicants have misrepresented and attempted to mislead this

Hon’ble Tribunal into believing that the Park has been set-up for

Red/Orange Category Industries whereas the Park is only for the

purpose of Green and White Category Industry.

6. The Applicants further misrepresented that the Project Proponent has

started construction in the Industrial Park which is a completely false

statement and without any merit whatsoever. It is most humbly

submitted that the Project Proponent did not undertake any

construction work before the grant of CTE.  Furthermore, the scope

of Project Proponent in developing the Industrial Park does not

involve construction of any industry and, therefore, any allegation of

illegal construction is completely contrary, baseless and false.
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Therefore, there is no occasion for the Project Proponent to undertake 

any construction whatsoever. 

7. The Project Proponent has only undertaken activities which safeguard

the environment from degradation such as developing Sewage

Treatment Plant, Green Belts and Rain Water Harvesting Ponds for

conservation of water, and thus, have only worked towards the

betterment of environment.

CHANGE IN FACTS OF THE CASE 

8. All the documents/ permissions/ sanctions/ NOC with respect to the

Project Proponent are in place with the Project Proponent. Therefore,

the Industrial Park of the Project Proponent has been proposed to be

developed after due assessment of all the Authorities and cannot be

challenged by a layman such as the Applicants without any technical

qualification and merely on their whims and fancies.

9. The UPPCB granted CTE dated 01.06.2022 to the Project Proponent

vide Letter No. 135540/ UPPCB/ Ghaziabad  (UPPCBRO)/ CTE/

GHAZIABAD/ 2021.  The NOC/CTE validates the development of

the Industrial Park for the validity period from 01.06.2022 to

31.05.2027. 

10. The Central Pollution Control Board vide Notification No.

CPCB/10C-VII/CEPI/NGT/2019 dated 25/10/2019 clarified that

there is no absolute bar on Industrial activities/projects if they are

found viable.   The applicants have misrepresented to this Hon’ble

Tribunal and filed the present Application on the pretext that the

present Industrial Park is being developed for Orange or Red

Category Industries.

11. It is specifically clarified that the Industries proposed to be set up in

the instant Industrial Park are only of White and Green Category.  The

said clarification has been provided in Order dated 10.07.2019. The

relevant potion of the Order has been extracted below for ready

reference of this Hon’ble Tribunal:

“32. It is made clear that white and green or non-polluting 

industries which are not causing any pollution will not be affected 

by this Order …” 
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12. The Park has a total of 366 plots which on which the nature of the

Industries proposed to be developed fall under the Green Category

for 341 Plots, and under White Category for the remaining 25 Plots.

13. The Project Proponent transferred the Plots in the Industrial Park to

the Industrial Developers after specifically informing that the said

Plot can only be used for setting up a White or Green category

Industry.  Furthermore, the Project Proponent has given a specific

undertaking dated 19.05.2022 that only Green and White category

industry shall be set up in the said Industrial Park, and has also given

the bifurcation thereof.  Therefore, it can be stated without any iota

of doubt that no Red or Orange category Industry will be set up in the

said Industrial Park.

NO EXTRACTION OF GROUND WATER 

14. The Project Proponent has taken a water and sewer connection from

the Water Department of Ghaziabad Municipal Corporation vide

letter dated 13.03.2020, and therefore it is well established that the

Project/Park shall not use the ground water.  The Project Proponent

has also given specific undertaking dated 19.05.2022 stating that

Ground Water will not be used by the proposed industries for

domestic purposes.  The Project proponent has also deposited

substantial amount towards connection charges way back in 2020.

This also shows that there has never been any intention of extracting

Ground Water.

15. The Plot on which the Industrial Park is proposed to be set up was

originally allocated for industrial usage only.  Therefore, the Project

Proponent has not altered the nature of use of the land and the same

is being implemented after due compliance with all the NOC/CTE

requirements from the Competent Authorities.

16. The Application is bonafide in nature and in view of the aforesaid

facts, no prejudice would be caused to the Applicants if the same is

allowed. However, grave prejudice would be caused to the Project

Proponent if the same is not allowed.
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PRAYER 

In view of the foregoing facts and circumstances, it is most respectfully 

prayed that this Hon 'ble Tribunal may be pleased to: 

a) Vacate ex-parte stay granted vide Order dated 28.04.2022; 

b) pass any other Order in favour of Respondent No. 8 as this Hon 'ble 

Tribunal may deem appropriate. 

FOR THIS ACT OF KINDNESS, THE HUMBLE RESPONDENT, 

AS IS DUTY BOUND SHALL EVER PRAY. 
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For Ourga Enterprises Pvt. Ltd. 

RESPONDE J1 ~~ianatory 
PROJECT PROP ~N ~ 

THROUGH 

Settled by: 

/ ,._... 

~edby: 
MR. PARAG TRIPATHI 
SENIOR ADVOCATE 

(DfVY AKANT LAHOTI/ 
KARTIK LAHOTI) 

LAHOTI ADVOCATES 
ADVOCATES FOR THE RESPONDENT NO. 8 

B-23, SECTOR-14, NOIDA (U.P.) 
divyakant@ lahotiadvocates.com 

MOB. NO. 986854 1200 

PLACE: NEW DELHI 
DATE: 19.07.2022 

DIVYAKANT LA HOTI 
LAHOTI ADVOCATES 
B-23, SECTOR- 14, NOIDA 
0120-4105444/9868541200 
offit::e@lahotiadvocates.com 



BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

I.A. NO. OF 2022 

IN O.A. NO. 265 OF 2022 

IN THE MATTER OF: 

PRASOON PANT & ANOTHER. ... APPLICANTS 

Versus 

MINISTRY OF ENVIRONMENT, 
FOREST & CLIMATE CHANGE 
&ORS. ...RESPONDENTS 

AFFIDAVIT 

I, Narayan Gupta S/o Shri Munna La! Gupta, aged about 35 years, 

working for gain at 8-002, JM Florence, Sector Tech Zone - 04, 

Greater No ida West- 20 I 308 presently at New Delhi , do hereby state 

and affirm as unde!"'. 
I 

1. That I am t'he Authorised Representative of Respondent No.8 

in the present case. I state that I am aware of the facts and 

circumstances of the present case and as such I am competent 

to swear this Affidavit. 

2. That I have read the contents ofth'e accompanying Application 

which has been drafted under my instructions and state that the 

contents thereof are true and correct to my knowledge and 

belief. The facts stated therein are true and correct on the basis 

of the record of the case which I believe to be true. 

3. That the Annexures filed herewith, if any, are true copies of 

their respective originals. a~ L' : 

'0.<:)~ ~ 
~¥ DE~ 

VERIFICATION: 

Verified at~n this I ~~day of rr-~ 2022 that the contents 

of paragraphs I to 3 of the above Affidavit are true and correct to the 

best of my knowledge and belief and nothing material has bee11 

conceal ed therefrom. 

. 
f 

TARY ~ UBLlC 
(\NDl,. \ 

DEPO~ 

174


	Index
	Synopsis
	Reply on behalf of Respondent No.8
	Affidavit
	ANNEXURE R-1 True Copy of the Layout/ Landscape Plan of Durga Industrial Park.
	ANNEXURE R-2 True copy of letter dated 08.02.2019 written by the Hon’ble Joint Secretary of Government of Uttar Pradesh to the Vice Chairman of Ghaziabad Development Authority.
	ANNEXURE R-3 True copy of the Letter bearing No. 125/M.P./Zone/MAP 20190727165815333 dated 20.12.2019 issued by Ghaziabad Development Authority.
	ANNEXURE R-4 True copy of the NOC dated 06.04.2019 vide Letter No. 892/IC granted by the Public Works Department, Ghaziabad.
	ANNEXURE R-5 True copy of the Provisional No Objection Certificate dated 28.03.2019 granted by the UP Fire Services to the Project Proponent.
	ANNEXURE R-6 True Translated copy of the No Objection Certificate dated 23.04.2019 granted by Pashchimanchal Vidyut Vitran Nigam Ltd. to the Project Proponent. 
	ANNEXURE R-7 True Translated copy of the letter dated 17.10.2019 from the Ghaziabad Municipal Corporation  to Town and Country Planning Department. 
	ANNEXURE R-8 True copy of the Letter dated 13.03.2020 from the office of the Executive Engineer (Water) Municipal Corporation, Ghaziabad granting water and sewer connection.
	ANNEXURE R-9 True Copy of Payment receipts dated 25.03.2020 towards water and sewer connection to Ghaziabad Municipal Corporation. 
	ANNEXURE R-10 True Copy of the Letter dated 13.08.2020 from the Divisional Railway Manager’s Office, New Delhi.
	ANNEXURE R-11 True Translated Copy of the Report dated 16.09.2020 from the Tehsildar to the Project Proponent.
	ANNEXURE R-12 True copy of Compliance Report for the period between October, 2021 – March, 2022 filed by the Project Proponent before the Regional Officer, Ministry of Environment, Forest & Climate Change.
	ANNEXURE R-13 True copy of the Consent to Establish dated 01.06.2022 from the Uttar Pradesh Pollution Control Board. 
	ANNEXURE R-14 True copy of the letter dated 13.05.2022 to the SDM, Ghaziabad, Uttar Pradesh along with undertaking and proof of payment.
	ANNEXURE R-15 True Copy of the letter dated 19.05.2022 to the Regional Officer, UPPCB, Ghaziabad, Uttar Pradesh.
	ANNEXURE R-16 True Copy of Revised Classification of Industrial Sectors Notification No. B-29012/ ESS(CPA)/2015-16/ dated 07.03.2016.
	ANNEXURE R-17 Photos of Industrial Park showing Green Belts and Rain Water Harvesting Ponds
	ANNEXURE R-18 True Copy of Order dated 10.07.2019 passed by Hon’ble NGT in OA No. 1038/2018
	ANNEXURE R-19 True Copy of Order dated 23.08.2019 passed by Hon’ble NGT in OA No. 1038/2018
	ANNEXURE R-20  True Copy of Sewage Treatment Plant feasibility Report prepared by Bikon Water.
	Application on behalf of Respondent No. 8 for Vacatio for Stay Granted Vide Order dated 28.04.2022
	Affidavit



